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MR. DEPUTY CHAIRMAN: Now

I will put the motion. The guestion
is:

“That the Bil] further to amend
the Inlang Steam-vessels Act, 1917,
as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: We
shall now take up clause by clause
consideration of the Bill,

»

Clauses 2 to 34 were added to the

Bill.
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cviause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI CHAND RAM: Sir, ] move:
“That the Bill pe passed.”

The question was put and the motion
was adopted

——

DISCUSSION UNDER RULE 176

Unprecedented havoc caused hy the
recent Cyclone in the Coastal Districts
of Andhra Pradesh, Tamil Nadu and
other Southern parts of the country

SHRI N. G. RANGA (Andhra Pra-
desh): Mr. Deputy Chairman, Sir, 1
rise to raise a discussion on the un-
precedented havoc caused by the re-
cent cyclones in the Coasta] dis-
tricts of Andhra Pradesh, Tamil Nadu
and other southern parts of
the country pesulting in heavy loss of
human life and damage to crops and
property.

Sir, when I was a young boy T used
to hear our leaderg talking with great
trepidation about what was then
known as Bander Suba. It took place
115 years ago. The harrowing tales of
the suffering of those people still
haunt the mindg of our people today.
A similar such thing has struck the
Andhra coastal areas. A little earlier
Tamil Nadu coastal areas were also
struck by a devasting cyclone. In
the beginning it was thought that only
about 100 peonle were the victims of
the Tamil Nadu cyclones, Later on it
came to be put at 500. In Andhra
Pradesh alzo it was thought that about
1,000 people died. That was the re-
port on the 20th November. Then the
figure was raised to 10,000, Now they
say that from one area alone as many
as 15,000 people have perished.

SHRI LOKRANATH MISRA (Orissa):
Times of India says 20,000.
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SHRI N. G. RANGA: 15,000 is from
one area alone. In another paper it
is put down as 20,000, We do not
know how many people have actu-
ally died. It is quite possible that as
many as 50,000 people have become
victims of thig terrible disaster. And
now just think of the families of these
50,000 who have died,

Yesterday our comrade and friend,
Shri Prakash Veer Shastri, passed
away  thanks to the sabotage process
that is going on ever since our friends
have taken charge of the reigng of
power. We are still suffering from
the shock of it, Our friend and com-
rade has gone. He was so intimate
to us. We are still suffering from the
pain of it. It must be the same with
every one of the families of these
50,000 people whgo died due to this
cyclone, as a result of these gales and
hurricane. What must be the misery
that those people must be going
through! And there must be many
more people who must have suffered
many injuries which did not result in
their death but they have suffered.
They have lost their houses, their
huts, their hovels. They may be
hovels, Sir, but they were sheltering
them from sun and rain earlier. But
they were not big enough, strong
enough, pucca enough tg protect them
during this tragedy. Now all those
huts have gone. How many lakhs have
become homeless, we do not know.
Even many pucca houses and big
buildings have gone, and this is a
disaster which is almost unparalleled
during this century anyhow. But this
is not the first of its kind, Sir, I hap-
pened last year, though on a smaller
scale; the year before last also it hap-
pened on g smaller scale, yet equally
tragic. Ten years ago it happened;
15 yearg ago it happened. It Thas
become a seasona] affair on the east
coast as well as the west coast of
peninsular India. Yet, little has been
done to provide permanent protection
to the people, especially those who do
not have pucca houses. Is it not high
time our Government began to think
about it? But can I expect the
Government to act in 3 big way and
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think of a long-time programme and
poiicy and set apart sufficient funds
when the Government has not shown
evidence of its serious concern about
the sufferings of these people?

Sir, from the press we learn that
the Home Minister was in Hyderabad
on the 20th. We read about the tra-
gedy. He too must have read about
it as we al] have read about it. So,
the very first thing he should have
done was to rush to those places
which have suffereg from this disaster.
What was it that needed his pre:=ence
here in such an emergent manner that
he should have thought of coming back
to Delhi, the place which has become
so affectionate to our friends as it used
to be affectionate to our friends on the
other side for al] those years? What
brought him here instead of rushing
him to visit the places of disaster and
suffering there? I am very sorry, Sir,
that this should have happened. By
contrast, it is the President of the
Republic who rushed there, and I am
glad that he has done so. He has per-
formed his minimum duty. Not that
he can bring back to life all those
people who have died, not that he can
conjure up intp existence all  those
huts, hovels and homes which have
been destroyed, but he has gone there
to expresg his sympathy., That is the
kind of thing that is needed from the
Government as a whole. We talk of
humanism but where is the sense of
humanity in us? We do not rush to
the places of disaster and suffering in
a calamitous experience such as this,
That was the reason why, Sir, yester-
day I made an appeal to this House,
through you, that the Prime Minister
himself should go to that place and I
hope he would take time by the fore-
lock and go there before it is too late.
I also hope the Ministers as many of
them as can possibly conjure up the
necessary sympathy for the suffering
people, would go there. I am glad
that some MPs have gone there; some
MPs on our side are going and some
have already gone. But then, we
have to think of relief to and rehabi-
litation of all those people.
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Those who have died cannot be
brought back te life anyway. The
Andhra Chief Minister has sent a
token grant of Rs. 1,000 tor each one
who has died. Sir, what is Rs. 1,000 in
these days? It is not enough even to
provide a burial. Can each of the
deag be provided a burial? It 1s like
war time when common burial,
collective burialg have to be re-
sorted to. In Diyi taluk, 1n
Bapatla taluk, in my own Ponnur
taluk, in Repalle taluk—which is my
neighbouring taluk—hundreds of cor-
pses have to be buried now. Where
relations are there, they will take care
0o? the dead bodies. But is one thou-
gand rupees enough? Can anything
be done with one thousand rupees?
That is not even a token, Two lakhs
of rupees were offered from the Prime
Minister’s Fund. I felt that it

3 P.M. was a very strange thing, an
unfortunate thing. When

some of us, the Members of
Parliament from Andhra, met the
Prime Minister, he was good
enough to say that he was offering
Rs. 5 crores as a token to start with,
just as he had offered Rs. 5 crores to
Tamil Nadu also. In Tamil Nadu
there were about 500 people in all who
died, whereas in Andhra the number
of people involved is 15,000. Will
Rs. 5 crores be enough even as a
token? How many crores of rupees
will pe required? How much has been
the loss of the whole of Andhra as a
result of this tragedy? On each acre
of paddy land, a peasant had had to
invest not less than Rs. 2000 and he
was expecting Rz, 4000—Rs, 3000 at
least. All that crop which was ready to
be harvested, which was gold spread
on the land, was simply falling down
and had only to be reaped—some of
it hagd already been reaped—has been
washed away. Over such a vast tract
of land over the delta region—the rice
howl of Andhra, the rice bowl of
India-—covering about two million
acres, the crops have been lost.
And then easily 50000 acres of
garden orchands are gone Beetle
gardens, sugarcanse crops, tobacco
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and ground-nut crops have all
gone. Has anybody estimated the total
loss on account of gll this? It would
be not less than Rs, 500 crores. The
Andhra Pradesh Government would
soon be able to send a proper estimate
of the losses sustained by the Andhra
peasants and workers. Now, what
are we to do about the workers? The
peasants have lost all their properties
out of which alone they could possibly
do something for the workers to help
them  maintain  themselves. But
where is the work for the workers?
They have lost their hovels, houses
and huts, Everything has gone.
Their clothes are also gone. Even
CARE, an international organisation,
is rushing help to Andhra. But we
have not heard as yet of any piace
that clothes are being sent by the
Government of India ang the associa-
tions of the textile mills in order to
provide some clothing for all those
people who have become de-clothed.
This is the misery of Andhra,

The same misery is being suffered
by our friends in Tamil Nadu—though
on a smaller gcale, yet it is suffering,
it ig misery, it is sacrifice on the part
of everyone, But the most important
thing is that millions of people have
become homeless. They have to be
provided with house-building mate-
rial, with money and many other sup-
lies, in order to help them to find some
shelter. They have also been hun-
gry—in Tamil Nadu for the Iast ten
days and in Andhra for the last six
days—and they have to be provided
with food and various other things.
The Andhra Minister says that the
Government have enough of food-
grains. It is not enough that food-
grains are in possession of the ‘Govern-
ment. The supplies have to be rushed
to the people in places of suffering.
And food has to be supplied free not
for one day but for two weeks or four
weeks, until they are able to find
some shelter where they can possibly
try to cook something for their main-
tenance,
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Sir, here was this syclone. In order
to warn our people, we have establi-
shed a Metrological Department
which has been develoged during the
last 6 or 7 years. Thanks to the orga-
nisational genius of Dr. K. L. Rao!
Yet, it has further to be strengthened,
1t necessary, with the latest ‘scientific
equipment. Supposing they are provi-
ded all these things, even then that
Department and the officers there have
got to have proper links with the radio,
with the press, with the Govern-
ment—with all the concerned Depart-
ments of the Government, both at the
Centre as wel] as at the State level.
That has yet to be developed. I hope
it would come to be developed.

Then, Sir, air raid shelters have
been built in the western countries.
Once they doubted experience of
suffering by the peope caused by air
raids, what did they do? They built
air raid shelters. Even in this country
during the War time the British Gov-
ernment tried to build some of these
in Bombay and other places. In all
the western countries they have
built them. Should we not also build
these anti-cyclone sheds, shelters, in
our country to be there permanently?
One might wonder why I made this
suggestion. What happened? How
have all these people come tg die in
Bapatla alone? As a result of the
warnings given by our Metrological
Department through the radio, hund-
reds of people went for shelter to the
cinema homes, the churches the
temples and various other Digger
places also, those structures collapsed
and those people died. This is how the
large scale death toll has come to be.
Otherwise, it would have been much
less. That is all the more reason
why there is need for having a regu-
lar plan for the whole of the South
to build permanent anti-cyclone shel-
ters in the coastal areas at the cost of
the Government. The shelters would
be there and whenever there is a
warning for this kind of disaster the
homeless people and the hutment

!
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people would be able to go and find
sheiter wicre,

Sir, that 15 also not enough. It is
true that the Andhra Pradesh Gov-
ernment is doing its best to place as
much funds as possible at the disposal
of the district authorities and has
given them the authority to spend
freely and usefully, but not in a reck-
less manner, for the relief of these
people. Is that money enough?
Therefore, the Prime Minister has
come forward with this token grant of
Rs. 5 crores. Would this be enough?
Woulg even Rs. 3500 crores be enough?
It would not be enough, Supposing
that it is not enough, more funds
have got to be found from out of the
allotments for various other develop-
mental schemes. Therefore, there
must be a world organisation. We
should take note of this particular
disaster and begin to press on the
conscience of the rest of the world,
the United Nations Organisation and
its associated organisations and ask
them to constitute a world-wide fund
to relieve this kind of suffering mas-
ses who become vietims to cyclones,
typhoons, floods, famines and so on.
That is the kind of scheme that I
have suggested to the F.AO, the
World Health Oraginsation and
other associated organisations also.
One of my friends here Shri H. M.
Patel, who is our Finance Minister
and who was at that time a civilian
and M. P., has also signed that memo-
randum We gent it. Shri Jagjivan
Ram who is our Defence Minister,
was then the Minister for Food. He
said that he had placed it before the
World Food Organisation, what was
known gs the Rome Organisation.
Ungortunately, they did not take
sufficient notice of that particular
scheme nor have they developed any
such fund. We need such a fund on
the world scale but there is also a
need for a fund at the national level
and also funds at the State level, to
be made up by supply of annual
grants, and these should be perma-
nent funds so that it would be possi-
ble for the world as well as the con-
cerned countries to go to the rescue
of such people like ours who become
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victims of such wsudden disasters.
Today it is the cyclone and tomorrow
it may be and the other day it was
the drought in several parts of our
own country. The Gangetic and the
Punjab valleys are v.iiteq by floods
annually. Who csuffer? Tney are
not the rich people, not the upper-
middle class peopie, nor the service
people, but only the peasants and
the landless workers and other help-
less people whose conditions are
much worse and they are thoie who
cannot be describeq az anything ex-
cept human-beings but without any-
thing to possess or without anything
to claim as their own, even a hut or
a hovel. Now to protect all these
reople, we need all this; we have to
iake these protective steps, In order
to do this, the Government has got
to take the initiative at the Govern-
ment of India level. How can we
expect this Government to do it?
How could I have the courage to ex-
pect the earlier Government to do
it when they did not have the pea-
sant-mindedness and rural-mided-
ness and the human side of it? Now,
why do 1 say such a harsh thing?
Here are the Ministers. They seem
to think that Hyderabad is too far

away and that from Hyderabad,
Vijayawada is further away. And
Bapatla, Repalle, Tenali, Krishna

district, West Godavari district and
all these coastal districts, where are
they? Where are they in the Janata
Government? Are they there? No
wonder they are not able to respond
just as well, as spiritedly, as feeling-
ly and as Wwholelheartedly as one
would expect them to do. I hope at
least now this disaster would give
them the necessary shock as it has
given us also. And I hope, Sir. that
they would not make any distinction
between the political colour of the
Andhra Government and the Tamil
Nadu Government and the political
colour of this Government. I hope
that in a non-partisan manner and
with a full national-mindedness  they
woulq be able to come tg the rescue
of ‘hese people not only in this dis-
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aster but also in formulating plans
for the permanent protection of these
people from year to year, from de-
cade to decade.

Lastly, we have to think of these
peasants. We canaot but admire
them. Now they have lost every-
thing. They would again be there
to sow their seeds, to raise their
crops and provide food for our people
and provide employment for them-
selves as well as their agricultural
workers., And that is the kind of
spirit of enterprise which deserves
praise, which deserves appreciation.
Contrast 1t with the attitude of the
capitalists, the textile magnates.
They take away everything possible
from the textile mills as a miserly
cowherd draws all the mili from the
cow and leaves it dry. Aad when
the textile mills are no longer pay-
ing, taey throw them into the hands
of the Government and the Govern-
ment is obligeq to spend Rs. 6 to
Ri, 10 crores every month in order
to maintain these textiles mills and
all those workers. So are not the
peasants. The peasants do not go to
the Government for the elementary
things of production. They main-
tain themselves as independent, self-
employed peasants. Sir, do they not
at least deserve crop insurance from
this ‘Government? Once2in four
years or once in three years in the
worst areas and once in seven years
in the better areag they lose their
crops, When they lose them, should
they not be provided with the neces-
3ary insurance? Should we allow
them to go on suffering time and
again in this manner without any
kind of support or help from the
State Government or the Union
Government?  Therefore, 1 would
like the Union Government to think—
now that they have begun to think
very energetically of the rural
people and rural areas—of the urgent
need for providing crop insurance as
wel]l as insurance against these cala-
mities. Thank you.

SHRI R. NARASIMHA REDDY
(Andhra Pradesh): Mr. Vice-Chair-
man, Sir, as all of us know, Andhra
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Pradesh has experienced an unprece-
dented cyclone and the devastation
that has been caused is colossal. I
need not repeat all the facts of the
devastation. Only a few facts will
suffice. The figures of the dead vary
but by scanning all the reports we
can easily say that at least 20,000
people have lost their lives. We do
not know the number of cattle that
are dead. We do not know the num-
ber of sheep that are dead. Millions
of huts have been washed away.
This calamity, as Prof. Ranga said,
has reminded mus of the calamity
which took place 115 years ago. A
hundred and fifteen years ago there
wag a similar cyclone accompanied
by tidal waves and it was said that
30,000 people died in that. Once
again the same thing has happened
and easily another 20,000 people
have died now. In all these 113 or
115 years have we not developed any
protective or preventive measures?
Are we in the same helpless position
as we were 113 years ago? Have we
not the capacity at all to protect
ourselves from the fury of nature?
Should we leave the poor Dpeople
helpless before the fury of a cyclone?
We have developed a meteorological

department; we have developed
satellite information wservice; we
have developed radio. What for?

Should these things not be cana-
lised to see that we take precau-
tionary measures in time 30 that at
least human life is saved? Cyclones
cannot pe prevented. Cyclones can-
not be diverted. We have no capa-
city to do that but we can take
certain preventive measures so that
human life at least is saved. In this
connection I would say that there is
gross negligence on the human side.
A cyclone hit Madras. After that
cyclone a warning was given on 16th
November that the cyclone with
greater intensity may  cross the
coast at Madras. And then on the
17th November it was said in the
press and on the radio that it was
going northward and it was defini-
tely likely to cross near Masulipatam
on the 17th November. This infor-
mation was given by the press and
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the radio, by the meteorological
department. And on the 18th morn-
ing our great Chief Minister came to
Delhi, After this information was re-
ceived on the 17th our great Chief
Minister came to Delhi on the 18th.
He was in Delhi on the 18th. He was
in Delhi on the 19th. On the 19th at
3 Oclock he was informed of the
cyclone. And yet he continueq to stay
in Delhi. On the 20th also he conti-
nued to stay in Delhi politicking, and
on the 20th evening he flew back to
Hyderabag after everything was over.
To put it mildly this is callous indif-
ference on the part of an important
functionary of a State. We have in
the Chief Minister a key person in the
State. And the State Government
has a responsibility to take the uieces-
Sary steps to protect the people.
When warnings were given, when
cyclones have been hitting the Andhra
coast, why was it not possible...

SHRI JANARDHANA REDDY
(Andhra Pradesh): I woulg request
the Member to correct his statement.
The Chief Minister left for Hydera-
bad on the 19th evening along with
Mr, Charan Singh.

SHRI R. NARASIMHA REDDY: No,
it is wrong. I have enquired from the
Andhra Pradesh Information Service
this morning. ...

SHRI JANARDHANA REDDY: No,
you are wrong.

SHRI R. NARASIMHA REDDY:
No, you are wrong, Mr. Janardhana
Reddy. The Chief Minister left on
the 20th evening. I left by the 19th
evening plane along with Mr. Charan
Singh. The Chief Minister was not
there in that plane. He left on the
20th. Please take note of it. Now,
Sir, what should have been done? A
conscientious Chiet Minister, a com-
petent Chief Minister, should have
gone to Vijayawada, should have
mobilised all the jeeps, should have
mobiliseq all the forces under his
control, should have taken the help of
the army authorities. The army
authorities were ready. Then, why
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was it not possible to evacuate these
20,000 people from the dangerous
areas near the sea? Was it so duffl-
cult? could we not spend a lakh
of rupees to evacuate these 20,000
If we had evacuated them

people?
to safer areas, this death to.11
would not have been there. This

was not done because the cyclone was
taken casually. The authorities there
had not the vision or foresight to see
that these things were likely to hap-
pen. The meteorological report said
that the cyclone was going to bhe very
intensive and the speed of the gale
would be between 125 and 150 kms.
per hour. Actually it was 150_kms.
and the tidal waves were advancing at
a height of 18 feet. Even today,
after four days, in Diviseema 13 vil-
lages are not to be seen there. They
are called lankas. They are covered
by the sea. In these 13 villages alone
10,000 people have perished. Even
today nobody has gone there. That is
the situation. Nearly 25 villages have
been marooned and in these 25 vil-
lages about one lakh of people are
living. Nobody has gone there till
now. This is the position.

Are we so helpless? Should we
just leave these people like that? I
charge the State Government with
gross neglect of duty. If only re-
course had been taken to these steps,
we could have saved the liveg of ihese
people.

I must also say something regard-
ing the humanitarian aspect. Qur
Home Minister, Shri Charan Singh,
went to Hyderabad on the 19th. I was
also in that plane. He landed there
on the 19th and he was informed of
the cyclone. T must tell our hon.
Home Minister that the people of
Andhra Pradesh expected Kim tg can-
cel his police engagements and rush
to the people. Unfortunately the
Home Minister did not cancel his en-
gagements. He fulfilled all his engage-
ments on the 20th and then came back
to Delhi. This is a thing which 1
-cannot appreciate. This is a thing
~which the people of Andhra Pradesh
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cannot appreciate. Whether 1t ' is
Janata or Congress, humanitarian
consideration should be there. It

would have been a grand gesture, it
would have been a great gesture if
the hon. Minister of India had cancel-
led his engagement and gone to those
areas. After all, nobedy can give life
to those who have died. But I am
really sorry that this gesture did not
occur to his mind. This ig about the
humanitarian aspect.

Now, why should this happen at
all? As long as 1971, the Cyclone Dis-

tress Mitigation Committee gave its
report. It had recommended three
main items. One is what Prof.

Ranga said, namely, protection against
cyclone. The most important thing
is that they had recommended the
purchase of a special plane. If this
special aircraft fitted with the equip-
ment for surveillance of cyclones had
been supplied to the Meteorological
Department, they could have watched
the process of cyclone and warned the
people easily 70 hours ahead. Sir, this
report was submitted in 1971. The
previous Government did not do any-
thing and nothing is still being done.
We are having air-buses, boeings and
other things for our luxu-ies, Is it
not possible to buy this aircraft in
order to give timely warning to our
people and protect them from the
fury of cyclones? This has to be
purchased immediately. These preven-
tive measures should not be left to
the State Government. The Central
Government should purchase it. It
should be the responsibility of the
Union Government. The Prime Minis-
ter should personally take upon him.
self this responsibility because this is
a national calamity. In addition, the
Union Govrnment should construct
shelters. Thirdly, in these lankas
there is no communication. Communi-
cations must be there. This ig how
foreign countries answer the furies
of nature. We {00 have to do it. This
aspect must be taken into considera-

tion. Finally, about crop insurance.
The damage done to the crops is
colossal. Twenty lakhs of acres of

paddy have been destroyed. If it ig

188
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twenty lakhs and if you calculate the
production at the rate of two tonnes
per acre, it meang that forty lakhs of
foodgrains have gone from the gran-
ary of Andhra Pradesh and they are
lost to the nation. Then, Sir, the
plantain crops have been destroyed;
coconut groves have been destroyed;
betel leaves and tobacco crops have
been affected. If once in three or four
years cropg are destroyed like this,
where will the ordinary peasant go
to get money to rehabilitate himself?
He cannot get it at all. Therefore, in
these crclone-prone areas, in these
areas which are normally affected by
cyclone, at least crop insurance must
»  be introduced. Sir, I gupport the
proposal of Shri Ranga regarding the
crop insurance scheme in these areas.
So, these are the measures that should
be taken sp that at least in the future

people do not suffer. Sir, twenty
thousand people of this generation
have perished and this is the first

incident of this kind in this century.
Even the American President Carter,
from the far away America, has ex-
pressed his sympathies and is ready
to help and so many other people are
willing to help. Let us mobilise all
that help and support and it is task
of the Government of India to ap-
proach the various voluntary organi-
zations all over the world and also the
various governments and then build
up a fund, not only to face the pre-
sent calamity, but also the future
ones. Thank you, Sir.

| - SHRI S. KUMARAN (Kerala): Sir,
you are aware that our people in the
southern parts of the country are
suffering from the effects of the recent
cyclonic storm during the last ten
| «days or two weeks. Reports are
available from various sources as 1
do not know how far they are cor-
rect, But from the available reports
it gseems that in Tamil Nadu, the
. death toll is about 500 and in Andhra
~Pradesh it is about twenty thousand.
Deaths have taken place in other
{*places also. I would like to request
i the Central Government and the
Minister in particular to enlighten
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the House on the latest position.
Please enlighten us on the latest posi-
tion with regard to the death toll and
the damage to property and the total
loss. No official reports have so far
been made available.

Sir, though Kerala has been affect-
ed less in, comparison to Andhra Pra-
desh and Tamil Nadu, the reports
that are available from Kerala—
yesterday I received a message from
the Chief Minister of Kerala—it seems
that in Kerala 72 deaths have been
reported and an equal number of per-
sons are missing, mostly on the sea.
According to this report, 8,400
have been damaged in all and 19,0060
houses have been partially damaged.
Total damage to the crops has been,
in terms of area, 36,000 acreg and
crops on about 51,000 acres of land
have been partially affected. Land-
slides have taken place in many
places rendering substantial areas un-
fit for use and fishing has been
stopped ang prohibited in the sea.
620 fishing vessels have been damag-
ed and a large number of boats with
crew are missing in the sea.
has been sea erosion along the entire
coast north of Quilon and there has
been breaching of roads and commu-
nications and the life along the en-
tire coastal belt has been affected.
32,000 persons have been evacuated
and they are being rehabilitated and
the actual damage has been assessed
at ten crores of rupees.

(Shri U. K.
in the Chair[

[THE ViceE-CHAIRMAN
Lakshmana Gowda)

There are other things which are to
be taken into account, There are re-
medical measures which are to be
taken and whose cost js yet to be
assessed. Then, there are more re-
habilitation requirements and there is
loss of employment to the people. All
these things are to be assessed pro-
perly. Sir, as compared to the other
two States, that is, Tamil Nadu and
Andhra Pradesh, Kerala has been
affected less; but the State is also a
smal] one....

under Rule 176 16C
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SHRI HAMID ALI SCHAMNAD
(Kerala): But the State of Kerala
also is a small one.

SHRI S. KUMARAN: Yes, The
-State of Kerala is a small one and its
capacity also is very limited. Sir, in
this connection I want to ask this
~«question to the Central Government.
We are living in the twentieth cen-
tury. I can appreciate the conditions
in 1864 when there was a cyclonic
.storm ang some calamity was there
in Andhra. I can understand that.
.But now more than g hundred years
have passed. Science has developed
.80 much. Certainly, some arrange-
.ments are there. The Meterological
.Department is functioning. But even
-then thousands and thousands of
‘people have died. What is worse, even
‘the assessment is not correct. Even
an assessment is not possible. Hund-
.reds and hundreds of villages are un-
der water. How? Sir, this is a very
deplorable thing that in the twen~
“tieth century we cannot prevent these
things. I understand that the Meteoro-
logical Department found some symp-
tomg of a cyclonic storm and the
State Government or the Central Gov-
-ernment received some reports from
the Meteorological Department. If so,
“when it was received?

SHRI SHYAM LAL YADAV (Ut-
tar Pradesh): When did they receive
this report? e

SHRI S. KUMARAN: Why proper
preventive measures were not taken?
In the recent past, we received re-
ports from other countries of the
world about forecasting cyclonic
storms and earthquakes and the mea-
sures were taken using the entire
“Government machinery and the mi-
litary coming to the rescue of the
people. But in our country, thousands
and thousands of people, poor people,
do not have any such experience.
A ruling rarty M.P. charged the
Chief Minister of Andhra Pradesh of
negligence T charge both the Central
and the State Governments, Boath of

-them are equally responsible for this
~disaster.

H
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Then, again, Sir, some financial
assistance is given, some food is given,
some clothes are distributed. Of
course, as a token contribution it is
good but not adequate. It is not a
political question. It is not a party
question. It is a national question.
The Central Government asks the
State Government to do something.
The State Government askg the Dis-
trict Collectors, and so on. iSir, I do
not agree with this method of solving
the problem. This is a national ques-
tion. The people of the South—of
Andhra, Tamil Nadu, Kerala and
other States should know that we are
part of India...

AN HON. MEMBER: Of Karna-
taka also.

SHRI S, KUMARAN: So, Sir, it
should be handled as a national gues-
tion and all other State Governments
should be asked to come forward to
share the rehabilitation works. The
Central Government should take
upon itself this responsibility. This is
my submission. So that our people in
the South may feel that they are part
of the country, part of India. In
this connection, please allow me to
relate one of my experiences. Imme-
diately after Shri Lal Bahadur Shas-
tri’s death, I got an opportunity to
visit the Soviet Union. I  visited
Tashkent there. We discussed various
things with the officers there. I asked
how the various ijndependent Repub-
lics are unified into one  country
voluntarily, that is Soviet Union.
They gave us many examples. One
example is this. They told us that
there was an earthquake 10 years ago.
How did they solve the problem? The
Parliament there was summoncd on
the post within hours. They chalked
put a plan and all the other Republics
were given rehabilitation responsi-
bility of one or two districts of the
nffected areas. After one or two
years, they built a better republic
there. They said that that was the
experience of their national unity. I~
would suggest that the Central Gov-
ernment should call upon Punjab,
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U.P. and other States to take reha-
bilitation responsibility of one or two
districts of the affected States and
help the suffering people there. Then
only, the 'people will feel that they
are also part of the nation, (Time
bell rings).

I will give another suggestion.
"The help of the international agen-

cies should be taken. There are
many agencies of the U.N.O. They
have given gomething. We can ap-
proach them for more funds. The

Central Government should take the
major responsibility. The help of the
State -Governments and voluntary or-
ganisations also should be taken in
order to solve this problem. This is
my suggestion. I have a few sugges-
‘tions to make for immediate reliefl.
There should be supply of free food
on a large scale to the people in the
affected areas and fodder for the cat-
‘tle. There should be grants to the
urban and rural poor to rehabilitate
themselves and to rebuild their dwel-
ling places. There should be inocula-
tion of the entire population in the
affecteq districts and effective pro-
tection measures against epidemics.
Loans and grantsg ghould be given to
the peasants for starting agricultural
operations after the waters recede
and the seeds should be supplied.
Assistance to traders ang small in-
dustrialists to restart their TDbusiness

ventures and factories should be
given. All government dues in the
affected areas, including land re-
venue and suspension of loan  re-

covery, should be written off. Thank
you,

SHRI SHYAM LAL YADAV: I would
not take much time. I would like to
have some clarifications. The hon.
Minister mentioned here on the 2lst
of November that it was known on
the 16th and 17th of October by the
Meteorological Survey Department
that some cyclone is coming and that
its intensity will be very severe, as it
‘happened later on. What steps were
‘taken as a result of thig information
received from the Meteorological De-
1223 RS—T.

[ 24 NOV, 1977 ]

under Rule 176 o4

partment? Secondly, Sir, I would like
to know from the Minister whether
all these affectegq areas have been
given help in regard to food, housing
and transport. What has been done
about it? I think these points do not’
require any political considerations ag
suggested by my friend, Mr. Reddy,
on the other side. It is a calamity.
From the map that was published in
the newspapers, one could see that
the cyclone came from one side of
the Bay of Bengal, crossed the land,
went to the other side of the Arabian
Sea and then fook a turn. So, the
entire area has been under the in-
fluence of the cyclone. And it was not
humanly possible to do much. But
certain things should have been done
and some precautions should have
been taken. T would like to know
what steps were taken as promised by
the hon. Minister in his earliest state-
ment.

SHRI P. RAMAMURTI (Tamil

i Nadu); Mr. Vice-Chairman, Sir, I

do not want to say about the magni-
tude of the calamity that has fallen
on the people of Tamil Nadu and
Andhra Pradesh. And Kerala has
also, unfortunately, been added to the
list. Fortunately, we have been
spared the terrific fury of the cye-
lone, As far as Kerala and Karnataka

. are concerned,

Kerala also has its own share, and

to a certain extent Mangalore district

: has got itg own ghare. It ig not ne-

cessary for me to go into the details
of these things nor do I think it pro-
per at this time fo enter into recri-
minations and find fault with the Gov.
ernment's failure or no failure. These
are not the things which interest me
much. We can git in judgment over
this at a later stage so that we can
draw lessons from this ang avoid
such contingencies in future. Just now
I am interested in the gsuccour that
the Central and the State Govern-
mentg may give to the people of these
States concerned. Any amount of
sympathy expressed by a resolution
of the Parliament is not going to
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help in their suffering. What they
want is something material to be
done. And with regard to that I want
to make certain gsuggestions.

Firstly, what I want to now impress
upon this Government is that the
State Government personnel will not
be able o cope with the problem of
rehabilitation, with the problem of
helping the thousands of people who
have beep marooned and the tens
and thousands of people who have
lost their houses. Their huts

have been washed out, their houses

have collapsed and particularly the
poorest sections. of the people have
neither the work nor do they have
any houses to live in. In these con-

ditions, giving them some doles af

Rs. 100 or Rs. 150 +to build their
houses is not going to be of any avail
whatsoever. They will continue to
remain without houses. And epide-
mics also will burst out in a very
heavy form. Therefore, in order to
prevent these things and alleviate
their sufferings, the first thing that I
would suggest is that the Army per-
sonnel must be moved. The Army
personne] is accustomeq to dealing
with such difficult and intricate prob-
lems as they have to cross in war
operationg difficult terraing ang all
that. The Army has trained per-
sonnel, and particularly the sappers
and miners can do a little work in
this matter, Therefore, I want ade-
quate number of Army personnel to
be moved into these two States forth-
with without any gifficulty. They
should have been moved long ago.
Along with the Army personnel, a
large number of tents which are avail-
able with the Army personnel must
also be moved with them so that all
these people who are houseless can
immediately be provided with these
tents. The Army personnel can put
up these tents where these people
can be housed until new hutments
can be built for all those people.
This is the first concrete suggestion
1 would like to make. If they do not
do that, any amount of money that
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is being given here is not going to be
of any use. First of all, we must save
them from the inclement weather.
Therefore, it is necessary that they
shoulg have some roof over their
heads. Tamil Nadu or Andhra Pra-
desh has.not got the tents. We are not
accustomed to have the tents. There-
fore, first of all, the tents must be
moved there in large numbers to-
house these thousands of people un-
til new hutments. can be built.
The second thing that I want to say
is that along with the Army person-
nel, doctors or the medical personnel
available with the Army- should also:
be moved so that they can be of assis-
tance to the local doctors. The local
doctors cannot cope with the problem,
They have got enough problems on
their hands. Therefore, the entire
range of doctors that are available
with the Army, the Navy and the Air
Force must also be moved to these
States so that they may be able to
cope with the problem of epidemics
and render timely medical assistance.
This is the second suggestion that I
would like to' make.

Thirdly, Sir, what I would like to:
point out is that giving them cash
assistance is not going to be of much
use, particularly when they are gtar-
ving. They are likely to spend the
entire money without much benefit.
Therefore, what I would suggest is
that material for building their huts
must be given to them, thatches must
be given to them. These things must
be pooled together ’ by the State
Governments and the Central Govern-
ment and Dbuilding materials like
bamboods and thatches must be given
to them. I am talking of poorest sec-
tions of the people. I am not talking:
of well-to-do sections of the people.
They can manage for themselves. As
far as the lakhs and lakhs of poorest
sections of the people are concerned,
enough bamboos and enough thatches
—which are not easily available now
because in the entire coastal region
all the coconut trees have fallen—
must be given to them. These things
have therefore got to be mobilisedt
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from the neighbouring State of Kerala

—and other neighbouring districts and
they have got to be given in plenty
and the entire distribution must be
organised in a systematic way. Unless
this is done, these people will have no
roof over their heads. This is a very
important thing that the Government
must do. Giving them these things in
kind is the most important thing. I
would like the Government to serious-
ly ponder upon this suggestion.

The next thing that I would like to
say is in regard to taxes. I know that
the State Governments concerned are
going to give relief with regard to
taxes that they have got to pay and
also the loans that they have got.
This debt relief they are certainly
going to have. They are not going
to collect these taxes from them. I do
not know what the attitude of the
Reserve Bank 1s going to be. Will they
be very strict? Even in those days
when debt relief had been given, the
Reserve Bank collected all its moneys
from the co-operative societies and
they collected it with a vengeance,
because the Reserve Bank would not
give any exemption. I want the
Central Government to give a direc-
tive to the Reserve Bank that they
~ should also exempt and that they

should give total relief as far as these

people are concerned. Let not the

Reserve Bank say: Doeg not matter

what happens to these people, my

money must come. This should not be

the attifude of the Reserve Bank. I

know crores of rupees owed by the

Birlag and the Tatas and such other

big business houses have been writ-

ten off. When crores of rupees owed
by these big people have been writ-
ten off, why should the loans of these
poor peasants, who do not have the
wherewithals to repay it, be recover-
ed. Therefore, the Government of

India should immediately publicly

announce that they are directing the
=~Reserve Bank of India to waive all

these loans which are owed by these
poorest sections of the people in these
areas so that they are at least care-
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free from now onwards. This is the
fourth suggestion that I would like
to make.

Then, Sir, as a matter of fact, every-
body knowg that the entire crops
have failed and for months together
these people will not get anything
whatsoever. The agricultural labou-
rers and poor peasants are without
anything whatsover and the Govern-
ment of India cannot, certainly, go
on feeding them. It will not be pos-
sible for them to do that. Therefore,
what I would suggest is that imme-
diately undertake a programme of
work, even regarding reconstruction
of this devastated areasg, building
roads, constructing thatched houses.
All these things will require tremend-
ous amount of man-power, Al]l these
people who have been  rendered
homeless and workless can be mobilis-
ed and can be made use of. I would
suggest that instead of paying them
some cash wages, you should give
them two kilograms of rice per day
because they are accustomed to rice or
whatever else is there. No wheat will
be there but you have got plenty of
rice in your godowns, according to
your statement. Therefore move this
rice to these areas, give these workers
2 kgs. of rice per day and along with
that give them a rupee at Ieast, so
that they can supplement it. This
will keep them going for another
three months till agricultural opera-
tions can start once again and they
can get work. This is of utmost im-
portance. I would impress upon you
to do that. ‘

Then, Sir, I come to the question of
funds. No State Government can cope
with this tremendous calamity I do
not want this Government to say: We
will give you some money but later
on we shall adjust it against your
plan expenditure. This cannot ke
done. That means the plan projects
will go phut, and they will not be
able to do any developmental work.
Therefore, this cannot be a question
of loan. There is no question of loan
by the Central Government arising in
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this matter. Therefore, all the assis-
tance must be in the form of outright
grant. 1 know the Central Govern-
ment will say, where are we to g0
for funds. I am raising a particular
question and I want an answer on the
floor of the House itself. We know,
Sir, the Chinese war took place in
1962 when the emergency was clamp-
ed. The Government of India also
imposed, what is called, the War Risk
Insurance and every industry was
asked, per force, to give half per cent
ot the total value of fixedq assets to the
Government of India as premia for
that War Risk Insurance. The rate at
which it was collected, not less than
Rs. 200 Rs. 300 crores were collected
year after and it was going on for 13
years. The Chinese war had ended
within a few days but none the less
for years together the emergency was
on, the emergency was lifted hardly
for one year when Pakistan war alsc
started. Actually, the external emer-
gency ended only after the last elec-
tions. Therefore, for a period of 13
years, the emergency was on and all
these 13 years, year after year, this
fund was collected, this insurance
premia were collected. It must have
amounted tp nearly Rs. 3000 to Rs.
4000 crores. I want to know what has
happened to these 3000 to 4000 crores
of rupees. Has that also been spent
by the previous Government? If it has
not been spent, the Government must
have funded it, because you have not
spent a single pie. Out of that war
insurance fund, not a single pie was
spent because no calamity took place,
no war damage had taken place and
no industrialist was paid anything. So,
if these Rs. 3000 crores are there with
the Government, to what better use
can it be put than for outright grant
to the State Governments and to the
People concerned so that they can re-
habilitate themselves? So, the entire
amount—whatever money is reguired
by them~-must be given out of that
fund. 1 that money has been eaten
away, 1t them say that in the name
of war insurance, they collected the

[ RAJYA SABHA ]

under Rule 176 200

money and they ate away that
money. I know, as far as the Budget
figures are concerned—I have seen the
Budget figures year after year—there
was no account as far as this money
is concerned. I did not see it in the
Consolidated Fund of India. There-
fore, I would like to know where
that money is. And if that money is
there, I want that entire amount to
be spent. Let not the Government of
India say: We have no money.

These are the concrete suggestionsl
would make. I would request them
to think seriously.” Just giving copious
sympathies and shedding copious tears
would not help the people, They are
sick of these sympathies. So I want
these things to be done forthwith.

Thank you, Sir.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA): Mr.
Krishnan, you are going to speak in
Tamil. 1 think the Interpreters have
been informed.

+SHR] E. R. KRISHNAN (Tamil
Nadu): Mr. Vice Chairman, Sir, the
entire Tamil Nadu is reeling wunder
the relentless fury of Nature, the un-
precedented cyclone with unheard of
severity, causing wide scale devasta-
tion, loss of life, extensive damage to
standing crops and property. Standing
crops on six lakh acres of fertile field
have been destroyed. More than 2.5
lakhs of people have lost their abodes.
Many thousands of people, particular-
ly the peasants, have been uprooted
from their land and from their moor-
ings. Many towns in Tamil Nadu
have become isolated islands surround-
ed by swirling waters. The Kuruvai
crop in Tanjore district known as the
granary of Tamil Nadu, ready for
harvesting, was —washed away. The
Nagapattinam harbour has been des-
troyed. The lighthouse in Nagapat-
tinam has been made useless for the
shipg on the high seas. The town of
Srirangam, with its hoary temple of
Sri Ranganatha, is floatinig in six
feet deep water. Chidambaram,

+Englizh translation Original speech
in Tamil,
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known all over the world for its
temple sculptures, is also literally in
deep waters. The people in the town
are swimming in the flood waters. In
Karur, the dam across the river
Amaravati, a concrete dam, has
fallen like an earthen pot. Another
bridge on the river Amaravati has
been brought down by the fury of
the cyclone. In Pudulkkottai district
many villages have become small geas.
Water is flowing in the streets of
Vedanchandur. In Dindigul Cudealore
and other towns of Tamil Nadu, the
people are actually floating on water.
I may be excused for repeating that
thousands of acres of Kuruvai crop
which feed the 4.5 croreg of people of
Tamil Nadu have been inundated.
Our beloved Chief Minister, Shri M. G.
Ramachandran had fruitful discus-
sions only recently with the Chief
Minister of Karnataka about the re-
quirement of Cauvery water for Tan-
jore District and the Chief Minister
of Karnataka was also magnanimous
enough to assure continuous supply
of Cauvery water to Tanjore district.
It is an irony that the fertile fields of
Tanjore district should have been
inundated by the flood waters, our
Government was begging for water
from Karnataka.

Sir, suddenly the children have
been orphaned. The men are bemoon-
ing the loss of their beloveds. That
women are bewailing the loss of their
bread-winners. The parents have be-
come barren in a jiffty. The hostel
in Annamalai University was in eight
feet water. The students had to take
shelter in the first floor of the hostel
building. They could not have food
for two days. All their valuable
books have been lost,

R

Sir, our Chief Minister, Shri M. G.
Ramachandran was omnipresent
throughout the affected area. He
made an aerial survey of the cyclone
affected areas. He saw to the arrange-
ment of dropping food packets to the
encircled people in various areas, By

[ 24 NOV,

1977 ] under Rule 176 202

his benevolent presence he soothed
the sorrows of the suffering people.
He supervised the proper distribution
of food packets. Continuously for
three days food packetg were dropped
from the planes. The people living in
the low-lying areas were shifted to
schools and colleges in the high lands
when there was the threat of cyclone
occurring a second time. On the 17th
of this month in Madras there was
advance warning of the impaining
inferno. There were continuous and
repetitive announcements gver the
All India Radio about the possibility
of cyclone re-appearing. Even the
speed of the cyclone was mentioned
frequently. This helped the people
to move away from the area of danger.
The Government of Tamil Nady func-
tioned like an Army deployed on a
war front. Thus, the Officers and the
Government of Tamil Nadu gave pro-
tection to the people.

I heard the Members saying that
the death toll in Andhra Pradesh was
20,000, in Xerala it was some thous-
ands and in Tamil Nady the death toll
was only 500. If the death toll in
Tamil Nadu is so small, it is primari-
ly due to the untiring efforts of the
Chief Minister, Shri M. G. Rama-
chandran who led the team of ener-
getic officers in the relief work. Our
Chief Minister did not sleep for 25
days. In fact he was the Commander-
in-Chief of the relief work, deploying
his force depending upon the inten-
sity of the suffering of the people.
The valuable lives of many people in
Tamil Nadu were saved mainly due
to the far-sightedness and verve of
our Chief Minister,

In appreciation of the good work
being done by the State Government,
the Prime Minister, Shyi Morarji
Desai, sent a cheque for Rs. 1 lakh for
the relief work of the cyclone victims,
The progress of the relief work was
maintained minute by minute, in fact
second by second. The people of Tamil
Nadu are beholden tg the State Gov-
érnment headed by Shri M. G. Rama-
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chandran. ‘The Central Government
has also extended its whole-hearted
cooperation by sending Rs. 5 croreg as
the first instalment of financial assis-
tance to the State of Tamil Nadu and
also Rs. 6 crores to the _State of
Andhra Pradesh. We are all appre-
ciative of the generosity of the Cen-
tral Government,. S

Here I would like to refer to one
unfortunate episode. On our request,
the Government of India agreed to
despatch 50000 tonnes of rice to Tamil
Nadu. It is regrettable that the offi-
cers of the Food Corporation, perhaps
immune to the exigency of the situa-
tion, are insisting on the advance
deposit of Rs. 7.5 crores before 50000
tonnes of rice are despatched to Tamil

Nadu, from the godowns.
4 pm. Here I am remindeg of the

saying thaty when Rome was

burning Nero was fiddling.
I am afraid that the officers of the
Food Corporation of India are hold-
ing the lives of many millions in Tamil
Nadu to ransom. I demand that with-
out any such pre-condition, the Food
Corporation of India must be directed
to despatch 50000 tonnes of ricg to
Tamil Nadu, so that the people of
Tamil Nadu can be saved from star-
vation. -

Our hon, Minister of Petrcleum,
Shri Bahuguna ang the hon. Minister
of Energy, Shri P. Ramachandran,
visited Tamil Nadu and they had dis-
cussions with the Finance Minister
and the Transport Minister of the
State Government. They made an
aerial survey of the affected area in
Tamil Nadu. From the air they could
see water everywhere and not a patch
of dry land anywhere. All the crops,
coconut trees and plantain trees have
been damaged. They were evidently
upset when they came back to Madras.
Shri Bahuguna was candid enough to
comment upon the good work being
done by the State Government in giv..

\
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ing succour and relief to the afected
people. He was also of the opinion
that the loss in Tamil Nadu is incal-
culable. He expressed his feeling that
this catastrophie calamity should not
be exploited for political purposes by
anyone in the State. Shri P. Rama-
chandran, our Minister of Energy, par.
ticipated in the distribution of blan-
kets, food packets ete, to the cyclone
victims. He was also appreciative of
the endeavours of the State Govern-
ment in meeting the urgent needs of
the people. Some deficiency might
be there in such a massive relief pro-
gramme. That should no; be magni-
fied and taken advantage of bv poli~
tical parties. Even a natural calamity
should not be made the handmaid of
politicians.

Shri Bahuguna gave a cheque for
Rs, 10 lakhs and also drugs worth
Rs. 5 lakhs. Shri Ramachandran an-
nounced a contribution of Rs. 10 lakhs
from the public undertakings under
his Ministry. We are all grateful to
the Central Ministers. During the
course of next two-three days, I ex-
pect that a Central team would be
visiting Tamil Nadu. Our Home Min-
ister, Shri Charan Singh is also likely
to visit Tamil Nadu to make a per-
sonal assessment of the problems of
the victims of cyclone. CARE, an
American organisation, have given
milk powder and wheat worth  Rs.
58 lakhs. The Centre has also given
Rs. 5 crores. Whether anl thig is
enough is another matter. Al this is
like offering sugar candy to a hungry
elephant. .

The Tamil Nadu Government have
given Rs. 1000 per family, hundred
rupees per head and also two saris,
two dhotis and 5 bed-spread per
family. Shri Bahuguna distributed
these things. T would like to take
this opportunity of requesting the Cen-
tral Government not to take shelter
u-nder the archaic rules and regula-
tions in the matter of extending fin-
ancial ‘assistance to the victims of
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.cyclone. 'When Bihar was afflicted by
carthquake, when Gujarat was in
floods, the people of Tamil Nadu not
only sympathised with the suffering
of the people there but also exhibited
their traditional munificence by send-
iing gifts in kind and in cash,

Shri patwari the Governor of Tami]
Nadu, has been functioning enthusias-
tically and he has said that he would
‘go to all the State capitals in the
couniry and collect funds for the re-
‘lief work. We are grateful to his
.untiring efforts.

As soon as the cyclone struck, our
“Chief Minister Shri M. G. Ramachand-
ran ordered the Ministers to go to dif-
ferent affected areas and to acquaint
themselves personally with the prob-
lems of the victims. The Ministers
had to swim in the swirling waters
to reach the people in distress. I am
only sorry that some volitical elements
in the State are finding fauly with the
relief activities of the Government of
the State. I wonder whether they like
that more people should perish in
such natural calamities so that they
can take political advantage. It is
like the saying in Tamil Nadu that,
in the house of a dead person, all his
relatives and friends were only wor-
ried about sharing his assets. Instead
of sympathising with the sorrows of
‘the people, instead of being of some
help to them, some political parties in
the State are finding fault with the
relief measures being implemented by
the State Government. I am compel-
led to say that they would like per-
haps to thrive pdlitically on the dead
bodies of cyclone victims. This is
highly improper and it does not be-
‘have anyone in the State to exploit a
natural calamity for political aggran-
disement. I condemn this atrocious
‘behaviour of some political elements in
“the State of Tamil Nadu,

Before I conclude, I would like to
~make the following suggestions. .

The efforts of the State Govern-
rment of Tamil Nadu in -assuaging the
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sufferings of the people must be sup-
plemented by the Central Govern-
ment.

The agriculturists must be given long
term loans by the nationalised banks
so that they are able to reclaim their
land, to repair their pump-sets ete.
Only with such a massive financial
assistance the agriculture in the State
of Tamil Nadu can be rejuvenated.

The Railway track and many other
Railway properties have been destroy-
ed. Many railway bridges have been
damaged. The Railway Ministry should
take immediate steps to restore the
communication facilities in the State.

The Agriculture Minister should
soon bring forth legislation for crop
insurance so that the agriculturists
during such natural calamities are
not made to suffer. .

Similarly the works and Housing
Minister should enact a legislation for
the entire nation in regard to group
insurance of houses on the coastal
areas,

Finally, the Central Team should
expedite its report and ensure early
distribution of financial needs of the:
State.

The cyclone-warning facilities must
be strengthened throughout the coastal
areas of the country.

No linguistic or regional considera-
tion should come in the way of Cen-
tre’s financial and physical assistance’
to the cyclone affected States of Tamil
Nadu, Andhra Pradesh, Karnataka
and Kerala.

On behalf of the people of Tamil
Nadu, on behalf of the leader of the
people of Tamil Nadu, Shri M. G.
Ramachandran, I express my gratitude
to you for having given me an oppor-
tunity to place my views on this sub-
ject.

SHRI JANARDHANA REDDY: Sir,
I came back yesterday from Andhra
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Pradesh after seeing the actual disas-
ter that overtock Andhra Pradesh.
After the news spread in the country
about the great disaster in that part
of the country I expected everybody

would be concerned about it in Delhi.

But, unfortunately, I have not seen
that concern; I have not felt that con-
cern in Delhi. Not only the Govern-
ment, the press has not given the real
picture. I can understand if public is
in dark because of the press apathy
but what happened to the Central Gov-
ernment? Just giving a statement in
that House and this House is not go-
ing to redress the grievances of those
people.
is not being felt here, Is it merely
for the Agriculture Minister to look
into this great problem? Is it not a
national disaster? Do you think los-
ing a féw people in Andhra Pradesh
is just the concern of the State Gov-
ermment? Losing some tonnes of
paddy, you think is the concern of the
concerned State. Do you not attach
any value to it? Do you not 1ea11se
the gravity of the situation? We ex-'
pected the hon’ble Prime Minister to
rush there. What happencd to the
Home Minister? It is mot the Chief
Minister alone who should be con-
cerned with the gravity of the situa-
tion. I am glad that the hon’ble Pre-
sident, in spite of his health, has
rushed to the places in the South
because he is the man of the masses
and he knows the sufferings of the
beople. He is visiting the scene of
disaster. He is now touring Andhbra
and Tamil Nadu. But what has hap-
pened to the Prime Minister? Both

the Houses have been eager to hear’

the Prime Minister from his first hand

information instead of learmng from
the press, .

.

I have gone through the statement
made in this House by the hon’ble
Minister, Shri Bhanu Pratap Singh, in
which he said that the cyclone warn—
ing was given on the 16th Nov. itself
by the Mateorological Department that
the South-Eastern coast was going to
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be hit by a cyclone but he did not.
know where it was going to be hit.

Sir, whenever there is this kind
of calamity it has become customary
with the Ministers here to give a state-
ment expressing sympathy, this, that
and the other and announcing help:
of Rs. 150 or Rs. 200 for those who
Jost their huts, or a thousand rupees
for those who lost their lives. Then
they keep quiet until such time as
the calamity occurs next. But no-
body is serious as to how io meet the
gravity of the situation. Every two
years thig sort of calamity is occurring
and we politicians utilise the occasion
for political purposes.

I would not have mentioned about
politics but for the apathy of the Home
Minister, Mr. Charan Singh. The
Chief Minister visited Delhi and men-
tioned about Mr. Charan Singh visit-
ing Andhra Pradesh. When the cyclone
crossed the Andhra border on the
19th evening Mr. Charan Singh was
there. The press knew about the cala-
mity. But the Home Minister has be-
littled the whole affair saying tihat
natural calamity is mnatural calamity.
What could he do? Is it the answer
of the Home Minister of a civilised
country? He feels that giving assis-
tance to the affected areas is a State
subject. If that is so, what is a Cen-
tral subject? Arresting Indira Gandhi?
Perhaps arresting her alone is the
Central subject. I am sarry, Sir, 1
would not have brought up this matter
before the House because this ig not a
political subject at all.

It is a natural calamity with which
you, I and every one is concerned.
We should sit together and discuss-
it. Some time back it happeneq in
Orissa. Today it happened in Andhra.
It is not a mere cyclone. On the 18th
I wag in Madras. In the evening of
the 17th, papers said that a cyclone
was going to hit on the 18th evening.
On the 18th morning, the Meteorologi-
cal Department said that the cyclone
was moving towards north and it mighs
cross the Andhra coast between Mad-
ras and Nellore—my district. We were
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sitting with our fingers crossed. At
11 O’clock they said that it had crossed
Nellore and it might hit between
Angole and Nellore. Again at 2.00
p.M. they said it was going to cross
Ongle. At 4.00 p.m. they said it cross-
ed Vetapalem This ig the efficiency
of our Meteorological
which is giving information. Even if
they give information, what is it that
you can do there? What ig your com-
munication system to remove all these
people from the coast? Had it hit
between Madras and Nellore, perhaps
the Minister does not know, the Gov-
ernment of India would have lost thou_
sandg of crores of rupees: The Srihari-
kota Project of the Government of
India is situated on the shore of the
Bay of Bengal. Hundreds of scientists
would have been washad away. You
never cared for them. Not only you
but including the previous Govern-
ment also, I say...(Interruption)...I
know that. I say that you have no
guts to say thal. I want to say the
same way to Mr. Bhanu Prakash Singh.
Last year when there was a cyclonic
storm in Andhra Pradesh, I brought
the matter of Sriharikota to the no-
tice of the Government. But people
like that were there again. They gave
a deaf ear. While they were planning
the Sriharikota Station ang spending
a huge amount on installing scientific
equipment and pouring scientists there,
they never thought of the security
measures they have to take there. We
have escaped luckily this year but
we do not knuw what is going to hap-
pen next time.

What are the measures we have to
take at least to face such a calamity?
There was a meteorological expert, Dr.
Koteswaram, who was working here.
He used to say—I do not know how,
far it is correct—that two days in ad-
vance we would be able to know about
a storm, its velocity and so on and
that by bursting certain chemicals we
could stop the tidal waves. You are

the people at the helm of affairs. You

should pool scientists and scientific
konwledge and find out a solution. In
the developed countries when they now
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about a storm in advance, they take
the people away from the coast. There
is a need for transporting people in
such situations. Some four or five
years back I came to know that there
was a plan to build a big national
highway from Madras to Calcutta near
the coast. Estimates have been made
and we do not know what has been
done about it. If that highway had
come up, that would have been the
best communications system to remove
such people. Now, even if a cyclone
warning is given two days

in ad-
vance, you cannot remove the
people, They are in far away

places. So, I feel strongly that
this the time to think about this
problem, to give serious thought
to this matter. I quite agree that im-
mediate relief measures must be there, .
but there should be a concrete think-
ing about this, there should be a
national plan about this What do you
mean by saying that Rs 5 crores will
be given to Andhra Pradesh and Tamil
Nadu? Tomorrow they may give
something else after the team’s visit to
Tamil Nadu I think a team is going
on the 28th, I know a team had gone
from the same Ministry last year to
Andhra. I had an opportunity to go .
with them and explain to them the
cyclonic havoc that happened in my -
district. They will come back and -
recommend something and you may -
give a few crores of rupees, but that
is not going to solve the whole situa- .
tion. I need not explain how many
have been killed. But I must say that -
60 villages have been washed away.
Sixty villages washed away! How-
many people have been taken away-
by the tidal wave, we do not know.
The number may be 10,000—20,000 or
even more than that. How can one
say? It cannot be estimated, Lakhs
and lakhs of live-stock are lying there
dead. Now the immediate problem is
that of health and how to remove
these dead bodies. So, Sir, some in-
ternational agency has to come for-
ward to help them. I was told that
France is coming forward with flying
hospitals’. T do not know what is the
reaction of the Government, whether

2100‘
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they are going to accept it. I also
came to know that some of the
agencies are coming forward to help
meet the situation. But I do not know
the reaction of the Government of
India thereto. It needs a leadership
of modern thinking and not of the
. same way of thinking as ‘why should
we take the assistance from outside?’.
It is not that kind of thinking which
is needed. No prestige is involved
here. No politics is involved here.
Sir, I would like to bring to the notice
- of the Minister that it is not enough
for him to send some persons from his
Ministry to go there and assess the
joss and give some advance planning.
At least let the Minister pose to the
scientists that are there in the coun-
try the problem as to how to face this
national disaster. It is not a disaster
for Andhra Pradesh. As explained by
Shri Charan Singh, it is not a State
subject. It is a national disaster. You
have got to accept it. It is not a disas-
ter for the South alone. You are
keeping quiet because it is something
happening in the South and is not
going to happen in the North, Give a
serious thought to the matter. And it
is going to repeat again, if not the next
year, may be after two or three years.
The loss is great. If anything, due to
my presence here after seeing the
conditions in Andhra Pradesh, after
hearing certain things about Andhra
Pradesh, I was able to impress upon
the Minister the gravity of the situa-
tion. It is the gravity of the situation
- which makes the President rush there,
in spite of his ill health. Give serious
thought to it to help people when such
a thing occurs as a precautious mea-
sure. You have the IAF people. There
are 400 sq. kilometres of land which
have been devastated by the tidal
waves and all those things. In the Air
Force you keep two helicopters at the
disposal of the Government. What for?
Last time I suggested that whenever
there is a disaster of such a kind, there
should be an emergency declared—
perhaps you are allergic to the word
‘emergency’—whereunder the Medical
Department, the Air Force, the Navy
should 1ake over the area and con-
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duct relief operations. That is the
only thing which we can do now. Hang
over the area to these Departments.
Let them take over all this area and
later on hangd it back to the State. De-
clare in the area a kind of emergency
and hand it over to them. Is it not
fair to think along those lines? Is it
not fair to think along those lines to
take permanent measures to save these
people from this kind of natural cala-
mity? I wish Shri Bhanu Pratap
Singh—who had visited Andhra very
recently and promised something 'but
could not keep up his promise—will at
least think over it and pose it as a
challenge to the national scientists, and
have a dialogue with them.

Thank you very much, Sir.

SHRI M. R. KRISHNA (Andhra
Pradesh): Mr. Vice-Chairman, Sir, it
ig really something about which all
parties and the whole nation are con-
cerned. The magnitude of the losses,
both in property and lives is yet to
be assessed, and it is presumed that it
will be much more than what has been
stated in the papers so far. Probably,
all the countries in the world must be
viewing this with all the seriousness,
and it is for our Government to really
approach all the agencies through the
United Nations and received whatever
help that we can get for the victims
and for the rehabilitation of the entira
area. We should not hesitate to im-
mediately rush with the request.

Sir, whatever amounts might have
been earmarked for the Plans etc. I
think the Andhra Pradesh Govern-
ment and even the Central Govern-
ment know that the amount required
for their rehabilitation far exceeds
than carmarked even for the Plans,
and, therefore, either the State Gov-
ernment or the Ceniral Government
will not be in a position to meet the
expenditure which will be involved in
rehabilitating the people.

Sir, it is generally the Northern
States which experience the external
aggression, and we know it for cer-
tain that none of the Southern States
are exposed to external aggression but
are exposed to natural -calamities. -
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But, when any external aggression
takes place, the whole country from
Kashmir to Kanyakumari is mobilised
.and every Indian feels that he has got
a duty either to contribute in kind or
to render some kind of service, Well,
in that effort, no State, no community
or no region lacks. When this kind
-of natural calamity occurs and that too
in this magnitude, it is the duty of
every Indian to feel that he has got a
duty to render for the people who have
.suffered and to the State which is
suffering, and, therefore, I think the
Central Government should not allow
the impression to grow, because some
of the Hon. Members here have ex-
pressed that the way in which the
Central Government acted, it has only
created this feeling, that the Central
Government is not taking this with the
seriousness with which it has to take
this problem. Just announcing Rs. 5
crores is not enough. Asking the State
Chief Minister to come forward and
say that he is going to give Rs. 150
to each family, does not speak much
about rehabilitation or about the
seriousness with which we will have
to tackle this problem.

Sir, it has been voiced here by =al-
most everybody that the State Gov-
ernment will not be in a position to
take up the rehabilitation work since
it has definitely failed in taking the
warning, however short it might have
been, whether it was six hours or 12
hours, the warning was given, The
State Government of Andhra Pradesh
has got the reputation of deciding very
big issues in five minutes, ten minutes
and 15 minutes. I do not think that
the Andhra Pradesh Cabinet has ever
met to think about the seriousness of
and alsc to attend to this big pro-
blem. I am not able to understand
who is the genius who has advised the
State Government not to ask for the
Air Force or the military help. We do
not know the capacity of the Defence
Forces and what equipment they have
got to evacuate the people. Without
knowing or asking them anything,
which is the agency—whether it is the
Chief Minister or his Cabinet or his
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Secretaries—which has advised him
not to seek the assistance of the De-
fence Forces. This is really a very
serious thing, ang somebody will have
to definitely look into it. The Central
Government also cannot absolve its
responsibility just by giving a paltry
sum of money to the State Govern-
ment for rehabilitating them when
thousands lost their lives. Now every
friend who has spoken here has de-
finitely said that there should be some
other agency, namely, the Defence
Forces, which should be entrusted with
this responsibility. The Defence Minis-
ter is visiting the area and immediate-
ly after he comes back, I think he will
take a decision, in consultation with
the Prime Minister, to entrust this
responsibjlity to the Defence Forces
because the Andhra Pradesh Govern-
ment has miserably failed in co-ordi-
nating the activities. Therefore, it is
futile on the part of anybody to en-
trust this big responsibility to the
Andhra Pradesh Government. All the
measures which my friend, Mr. Rama-
murti, has suggested are immediately
required. First of all, there is the
fear of disease spreading throughout
the State and particularly in these -
areas. It has to be immediately tackl-
ed; it has to be stopped. Therefore,
the services of all the medical practi-
tioners, whether they are in cities or
anywhere else, will have to be sum-
moned. And many other States can
come forward to help the State Gov-
ernment to tackle these things. Now
my friend, Mr. Janardhana Reddy said
that after the whole thing is done, it
can be entrusted to the State Govern-
ment again. I do not know what he
meant by that. But it is definite that
the State agencies have failed ang it
is no good once again giving this res-
ponsibility to the State Government.

Sir, most of the people who have
suffered and lost their lives are from
the poorer classes. The Government
of India has got a direct responsibility,
not only when they have been affected
by this kind of calamity but even
otherwise, to rehabilitate them. That
programme has not been properly

N
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tackled. They have been uprooted
and they are miserable today. It is not
only Andhra Pradesh which is going
to suffer; but it is the entire nation
which is going to suffer because it is
definitely going to affect the food
production in the country, Therefore,
the Government of India has to take it
up in all seriousness and see that both
manpower and money are sent to
Andhra Pradesh so that they can
tackle this problem as soon as possi-
ble, Thank you very much.

SHRI K. S. MALLE GOWDA (Kar-
nataka): Mr. Vice-Chairman, Sir, the
fury of nature that Andhra Pradesh
and Tamil Nadu faced recently is un-
precedented in this century. All
Indians should treat this as a great
national disaster and an individual
calamity and not be satisfied with
mere lip sympathy but render help in
a massive way to the stricken families
in those areas.

The human misery in those affected
areas cannot even be imagined. It is
unfathomable. The loss of human
lives is probably more than 18,000.
‘Whole villages have been washed
away. Many thousands of houses have
been completely destroyed. Crops of a
value of over Rs. 400 crores have been
destroyed. Tens of thousands of cat-
tle, including draught animals and
milch cattle which are the life-hlood
of agriculturists, have been destroyed.
For all these enormous lasses suffered
by tens of thousands of poor rural
families and urban families who
are the mainstay and strength
of our economy, what is the relief that
the State and the Central Govern-
ments give? i is not enough if doles
of food are given for a few days. It is
not enough if the sufferers are merely
allowed to live on. It is not enough
it the poor rural sector is allowed to
bear an additional debt burden of
Rs. 300 to Rs. 400 crores more to re-
habilitate themselves and serve the
nation. In the USA in such situations,
the President gives a blank cheque to
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give all the help needed by the poor
helpless farmers and the poor artisans
to stand on their own feet and pro-
duce the next year’s crops or cone
sumer goods.

Sir, the Government of India has
announced a meagre grant of Rs. 5.
crores to each of the two States for-
grant of immediate relief. I would
say that when the total losses go up to
Rs. 500 to Rs. 800 crores, and when
most of the affected people are poor
and helpless, the relief given, amount-
ing to Rs. 10 crores, is a drop in the
ocean. The Governmenty of India
should give blank cheques to the two.
State Governments of Andhra Pradesh
and Tamil Nadu for the massive relief
to 'be given. I would, therefore, urge
upon the Government of India to give
relief to the sufferers as follows so-
that the production in fields and fac-
tories in the devastateq areas could
be started again and the national
economic growth is not seriously im-
peded:

(1) The villages washed out
should bpe rebuilt by Government
mainly at Government cost.

(2) The houses and huts destroy-
ed—where the value is less than
Rs. 4000—have to Dbe rebuilt at
Government cost as those families
are evidently too poor to build
their own houses.

(3) Twenty-five per cent of the
value of the crops lost should te
given to the farmers where the
holdings are less than 3 acres of
wet land or 6 acres of dry land.

(4) Al loang given ag relief”
should carry no interest for five
years at least.

(5) A grant of Rs. 2500 for each
dead person’s family should te
given as a measure of relief,

Here, Sir, you are aware that the
Railway Minister has announced
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a grant of Rs. 1000 each to the families
of those killed in the railway accidents.
You are also aware that nearly a lakh
of rupees is given to each of the air
crew who lost their lives in the
Gauhati aircrash. But the same con-
sideration is not shown to our farmers
and artisans who are very poor, It is
indeed a pity. Hereafter the attitude
«of our people should change towards
these poor people and these poor
people also should be given relief on
the above lines.

(8) A national committee of about
a dozen members consisting of the
Home Minister and the Agricultural
Minister of the Central Government
and the Chief Ministers of Andhra
and Tamil Nadu and Prof. N. G.
Ranga and a few other eminent lea-
derg should be constituted to evolve a
scale of releif to be given to the vie-
tims of natural calamities like cyclo-
mes, floods and drought which visit our
land i one part or other almost every
year.

The total cost of relief should not
Te less than 40 per cent of the total
loss incurred. All international assis-
tance shoulq be taken to alleviate the
sufferings of the victims of such natu-
ral calamities.

SHRI JAGAN NATH BHARDWAJ
(Ilimachal Pradesh): Mr. Vice-Chair-
man, the havoc caused by the floods
in the States of Andhra Pradesh,
Tamil Nadu and some other States
like Karnataka is really great. Now
the stories of misery, hardship and
distress are slowly coming to us. One
ig really shaken to hear of these sto-
Ties. One is really unable to imagine
what might have happened to those
Poor people. Many pecople are dead.
Many more are lying on the seashore.
Some others are crying for help. Some
are suffering from hunger. This is
the state of affairs. A death toll of
more than 20,000 people on a gmall
coastal area is really dgreadful and
presents a heart-rending picture. This
iz the occasion for the entire humanity
*Fo rise in gympathy for those suffer-
ing,
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It is the duty of all those human
beings who are left behing to do some-
thing for those who have become
victims of such g great havoe, It
is for the State Government it is for
everybody, for the Central Govern-
ment, for the world at large, to come
to the rescue ang assistance of the
victims. So much misery has taken
place. What should be done mnow?
This is the question that should be
tackled. In my humble opinion I
think the Government of India should
immediately constitute a high-power
committee which should tour the
cyclone-affected areas and assess the
loss dispassionately. After such dis-
Passionate assessment, the proper line
of action should be chalked out, Mili-
tary and other operations should be
directed by this high-power com-
mittee. The State Governments
should pe represented on this body.
The Central Government also should
be represented on this body. This
body should chalk out a programme
ang see what should be done imme-
diately. The immediate thing is to
rush medical aid and then food.
These two are very important, For
that purpose programmes on a war-
footing should be drawn up. As far
as help is concerned, the State Gov-
ernment and everybody should come
forward and international bodies and
foreign Governments shoulg be ap-
proached to help those poor people in
this time of crisis. Having done these,
how can we prevent such happenings
in future? We should do something
on a permanent basis so that floods or
cyclones do not cause so much misery.
You must have observed from the
papers the extent of suffering the
people have undergone there. The
fishermen, the poatmen ang the poor
agriculturists have all suffereq from
this calamity. The Government should
now think in terms of rehabilitating
them in their own place. Many more
things have to be done and everything
has to be done on war-footing. With
these words, I conclude. )
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SHRI G. LAKSHMANAN (Tamil
Nadu): Mr. Vice-Chairman, the anger
of nature was very acute especially
in Dravidam. During the past 15
days the Parliament has discussed this
jssue on more than one occasion. But
nature can be fought also. People say
it is all due to fate and therefore
they die. We rationalists do not
believe this. A very rosy picture was
presented here by my hon. friend Shri
E, R. Krishnan. From the 7th of this
month, warning was continuously
given over the radio. What action
was taken by the Tamil Nadu Govern-
ment on this warning? The warning
was that the cyclone was travelling
from Madras to Andhra Pradesh.
What precautionary action was taken
by the Andhra Pradesh Government?
‘When you tune in the radio, you
could hear the warning that it was
going towards Masulipatam. At least
in Andhra Pradesh people in the
coasta] areas could have heen evacua-
ted. But the Andhra Pradesh Gov-
ernment did not take any action on
this warning. From the 7th the radio
had been warning that a big cyclone
was going to come. There ig another
point I want to mention. For the past
two and half months there has been
heavy rain in the whole of Tamil
Nadu, especially in the Madras city.
Now, this is not a political question
because any party may come to power
in any State or at the Centre. I
would like to ask: What action was
taken by the Tamil Nadu Government
on this warning? What precautionary
action did they take? What action was
taken by the Andhra Pradesh Gov-
ernment? A rosy picture was pre-
sented by Shri Krishnan because he
belongs to a party whose leader is
having a rosy face because he is an
actor (Interruptions) This
is not unparliamentary? He present-
ed a rosy picture because he pelongs
to a party whose leader is having a
rosy face since he is an actor. Of
course, he is an ex-actor because he
is not now acting ... (Interruptions)

AN HON, MEMBER: How is it rele-
vant, Sir?. .. (Interruptions).
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SHRI G. LAKSHMANAN: Sir, I

must be given pratection. I am not
using any unparliamentary word. ..

(Interruptions)

SHRI K. A, KRISHNASWAMY
(Tamil Nadu): Sir, his leader is also
a former actor...(Interruptions)

SHRI G. LAKSHMANAN: Sir, I am
not decrying him. I do not know why
these people shoulq mistake me...
(Interruptions) ...Sir, I am not decry-
ing their leader, but I am only saying
that he painted a rosy picture because
hig leader has a rosy face since he iz
an actor... (Interruptions)...

SHRI M. KADERSHAH (Tamif
Nadu): Sir, is it relevant?... (Inter-
ruptions) ...

THE VICE-CHAIRMAN (SHRIL

SHYAM LAL YADAYV): Order, please-

SHRI K. LAKSHMANAN: Sir, T am
not decrying him. I am only saying
that he presented a rosy picture...
(Interruptions) ...l am not saying that
Mr. Krishnaswamy should not be a
member of a politica] party whose
leader is an actor. I have great res-
pect for actors. 1 am only telling that
he presented a rosy picture because
the leader of his party is having a
rosy face since he is an actor.

SHRI M. S. ABDUL KHADER
(Tamil Nadu): How is it relevant? Is
it a mistake?

(Interruptions)

SHRI G. LAKSHMANAN: Sir, evelt
on 12th of this month, there was the
cyclone in Tamil Nadu and till today,
Sir, the Government of Tamil Nadu
is not able to place before the people
of Tamil Nadu the information as to
how many people have died. Today,
Sir, it is the 24th and they say that
Mr. M. G. Ramachandran very effec-
tively tackled this issue and so on.
Sir, from the 12th onwards till today,
there iz no information. Do you mean
to say that there is a civilized admi-
nistration, a civilized Government in
Tamil Nadu? Will any civilize? Gov-
ernment take 12 days? Even the
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paper, “The Hindu” says that from
150 it has gone up to 490; but they
are not sure. Sir, I would like to
ask: Do these people have any
machinery? The entire machinery
should be brought to the villages and
these affected areas...

(Interruptions)

SHRI A. P. JANARDHANAM
(Tamil Nadu): Is it statistics that you
want to give?...

(Interruptions)

SHRI G. LAKSHMANAN. What I
am telling you, Sir...

SHRI K. A. KRISHNASWAMY:
What you are telling is jrrelevant.

SHRI G. LAKSHMANAN: Sir, my
complaint is that it is not 500, that is,
the total number of deaths; but it
may be in thousands. .. (Interruptions)
... It may be in thousands.

SHRI JAGAN NATH BHARDWAJ:
Do you think that this is going to
help the victims? ... (Interruptions).
Give some soungd advice so that some-
thing could be done.

SHRI G. LAKSHMANAN: Sir, what
I am telling you iz that even today,
the efficient Government, according to
Mr. E. R. Krishnan, the efficient Chief
Minister, according to Mr. E. R.
Krishnan, has not told the people of
India ang the people of Tamil Nadu
as to how many people have died. At
least, Sir, in the case of Andhra Pra-
desh, within twelve hours of the oc-
currence of the cyclone, immediately
the figures were given and it was said
that the deaths were about six thou-
sand or eight thousand.

SHRI K. A, KRISHNASWAMY: 1t is
only the press report and it is not the
official report.

SHRI G. LAKSHMANAN: My dear
friend, I am not telling you these
things because you are in the ruling
party or because I want to criticise
you. Sir, my honourable friend said
that one political party in Tamil Nadu
has always wanted more deaths in
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Tamil Nadu and I want to ask whe-
ther this is the efficiency of the Gov-
ernment which has not been able to
tell the actual situation, and, Sir, they
want to put the blame on some other
party, and they want to escape. That
is also .their policy and that is diffe-
rent. But, Sir, what I would like to
ask is this: From the 12th up to the
24th of this month, no figures are
there, no figures are as to how many
deaths have taken place. If you are-
not sure that they have died, at least
can you not give the figures of the
missing people in  Vedasandur. .-
(Interruptions)

SHRI M. KADERSHAH: Sir, Mr.
Lakshmanan is saying something...
(Interruptions)

i1

SHR] G. LAKSHMANAN: Are you
on a point of order?

SHRI M. KADERSHAH.: Yes.

SHRI G. LAKSHMANAN: What js
the point of order?... (Interruptions).
Sir, he is only wanting some clarifi-
cation,

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): What is the
point of order?

SHRI M. KADERSHAH: Sir, Mr.
Lakshmanan is minimising the magni--
tude of the problem by giving political
colour to this national calamity. Sir, .
he has juit now mentioned the Veda-
sandur incident and it is near my"
native place. I would like to peint:
out...

(Interruptions)

THE VICE-CHAIRMAN (SHRI-
SHYAM LAL YADAYV): What is the:
point of order?

SHRI M. KADERSHAH: The poini™
of order is..,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): There is no
point of order. Let him continue.
Kindly resume your seat.

SHRI M. KADERSHAH: Sir, 1 am®
coming to the point of order. Sir, the.
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Kudavanar dam which burst wag built
during the period of Mr. Karunanidhi
at a cost of three crores of rupees and
he has to bear the responsibility for
. this,

[ RAJYA

SHRI G. LAKSHMANAN: Mr. M.
4. Ramachandran was also in our
narty then, . ‘

SHRIMATI MARGARET ALVA
{Karnataka); Sir, is it a political
issue?

SHRI G. LAKSHMANAN: Sir I do
not wany to politicalise the issue. I am
-only putting a straight question. From
the 7th onwards, warnings were given
over the radio on a number of occa-
sions. What action was taken by the
Government of Tamil Nadu? Or, if
you are not able to do it, a
Commission must be appointeq for
both Andhra and Tamil Nadu to find
-out whether all the precautions were
taken by the Tamil Nadu Government,
because there is feeling among the
people of Tamil Nadu that precautio-
hary measures were not taken by the
Tamil Nadu Government. I also
charge the Andhra Government with
the same... (Interruptions) Then,
they say the figure is between 150 to
200. They are not definite. If they had
told that it was 180 or 190, one could
understand it. The people there are
not satisfied with this. )

When Anna was the Chief Minister
~of Tamil Nadu...

AN. HON. MEMBER: Dr, Anna,

SHRI G. LAKSHMANAN: Dr.
Anna, Thank you very much. When
Dr. Annag was the Chief Minister of
Tamil Naduy, the Congress Party men
-—not the people who are sitting here—
were burning away the houses.
Therefore, Anna immediately said:
We will construet houses that can-
not be burnt by these anti-social ele-
ments. As far as these poor people are
concerned, do not give them Rs, 80 or
Rs. 100 or Rs. 200. I would suggest
-that there should be mansion like
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houses where the first 10 or 15 ft. from
the ground should be left blank, so as
to prevent any danger from water, and
then on the upper 2 or 3 storeys there
should be small dwelling units for
these poor people. These houses ,
should be built by the Housing Boards
in Andhra and Tamil Nadu as also in
Kerala. The Central Government
should also give subsidy for that.

Then, Sir, if the earning members
of the families have died and have
become victimg of the cyclone, the
destitute children should be taken care
of by the Government, The Govern-
ment must take wupon itself the res-
ponsibility to provide them  hostels,
food, shelter and education if these

children have lost their mother or
father. }
Another thing, Sir, I do not like

the Central Government to go and beg
internationally, There are philan-

thropic organisations like the  Red
Cross, CARE and others. 1 wil] sug-
gest that if for constructing these

houses a loan from the World Bank
has to be taken, it should be taken and
all these people must be rehabilitated.

I may also tell you, Sir, that the
number of people in Tami] Nadu as
now given is only 500. But definitely,
Sir, it shall be 5000 in another month"
or 1ZWO,

SHRI K. K. MADHAVAN (Kerala):
Sir, my purpose is not to apportion
blame. This is not the occasion nor
a subject for that. I want to pinpoint
the havoc already done by the cyclone
in Kerala. I do not want to lesson
the gravity of the havoc done in
Tamil Nadu, Andhra and other places.
What I am disappointed at is that the
mass media and news media at the
highest level have ignored the
claims of Kerala. They have not
presented the real picture of Kerala
and how it has been hit. That is the
point over which we are  worried.
What I mean to say is that Kerala
should not be overshadowed by the
havoc caused in other sister States
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of South India. The Chief Minister
of Kerala has come out with a provi-
sional assessment of estimateq loss.
He places it around 10 crores of rupees,
The other picture regarding devasta-
tion, destruction and misery is not
painted here. As my friend, Mr.
Kumaran, who is also from my State,
has given the figures, I do not
want to waste ‘the valuable time
of this House in reading the
figures which have been authorita-
tively given by the Chief Minister of
Kerala. What is important 1n this
natural calamity 1s that in Kerala it is
the weakest in the society who have
been affected. They are agricultural
workers, coastal fishermen and small
peasants who can ill-afford even the
smallest loss. Kerala is a very small
State and the State becomeg even
smaller when we remember that it is
a State with a multitude of problems.
The minimum requirementg is that we
have to rush in immediate relief
and succour to the affected people
and especially the poorest sections of
the people. 1 wag surprised to hear
that a paltry amount of Rs, 150 has
been offered by the Central Govern-
ment, Sir, they do not have even an
idea about the value of a single coco-
nut free of Kerala,

Even the least bearing coconut tree
in Kerala costs nothing less than
Rs. 300. That is the ordinary valua-
tion by land acquisition authorities
when sites are acquired for  public
purposes. That being the case, one has
only to wonder at the paltry amount
offered by way of doles. There are
two things required now ang in fu-
ture. One is the immediate stepg and
the second is the Ilong-term mea-
sures, As immediate steps, I welcome
the relief measures, I would agree
with my friend, Mr. Lakshmanan who
suggested that the devastated houses
should be built as pucce houses. In
Kerala, the huts of fishermen have
been washed away in hundreds. They
should put up pucca houses for them
through institutional finances or thro-
ugh institutional grants or Govern-
ment aid. Then the people who have
lost employment and who cannot earn
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their livelthood or some time to come
have to be fed. They have to be cloth-
ed. They have to be put in houses.
They have {0 be accommodated, at

least for the time Dbeing.
5 p.m.  Kerala Government has given

accommodation for the time
being {0 30,000 families which have
been evacuated. That is the Chief
Minister’s figure. I do not want to
dwell at length on that. What
is more important is thay here is a
case where the 'most resourceful Cen-
tral Government, the Central Govern-
ment with a fabulous amount of cof-
fers, should come forward munificent-
ly and liberally to the aid of the sou-
thern States. The long-term plan
that 1 would suggest is that
the gains of modern science and
technology should be properly utilis-
ed for setting up proper defence
against such acts of nature in future.
I say acts of nature because these are
natural calamities. Some hon, friends
said that these cannot be foreseen.
They can be foreseen. But the gues-
tion is whether we have got the equip-
ment to foresee and forestal] those
forces of destruction. So, my case is
that hereafter we have no time to
waste. We have to gear up the Meteo-
rological Department and equip it to
the best of our ability utilising to the
maximum extent the gains of modern
science and technology which have
conquered space and time, Only that
way can India come to the level of
other modern countries and withstand
these forces of destruction. One may be
tempted to note from the attitude
and the tone of some people in autho-
rity and some sections of the House
and I am disappointed to note that
some hon. Members stil] feel that
India beyond the Vindhyag is not
India. That is a wrong notion. Be-
yond the south of the Vindhyas, that
semi-peninsular part of the country
has a rich heritage, a rich cultural
heritage. So, I would suggest that dis-
carding all these parochia] notions, we
have to rise above the politics. The
word ‘politics’ has been very largely
misunderstood. Food is polities;
clothing is politics, housng is politics,
relief is politics and defence against
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the forces of destruction is also poli-
tics, So, what I would suggest is that
we should rise above the party poli-
tics, and we have to rise above ‘the
narrow parochialism. So, I would
suggest that before we look up to the
internationa] agencies for assistance,
the Centre itself has to come forward
with greater munificence. I would re-
mind you of the old saying that cha-
rity begins at home. So, let our cha-
rity begin at home. So far as the
Southern States are concerned, they
have been hard hit by this terrific
cyclone. And so far as Kerala is con-
cerned, in the words of Milton, ‘the
wild white horses’—which means the
ocean waves—have played foul with
it. Rather there was a wanton des-
truction on the lengthy coast of Kera-
Ja, That deserves special attention.
What I want to say is that the States
in South India remote from the head-
quarters of this country are looking
to the Centre for a better deal
for a fairer, finer deal. 1 am re-
minded of the saying that a friend in
need is a friend indeed. I do not want
to quote. I am not aggrieved by what
has been done by God tg South India.
God will take care of those things.
But, I am concerned with the people,
the people who are suffering miseries,
endless miseries, uncalculable miseries.
So I say that it is high time that the
country rose to the occasion as one
nation, crossing all barriers, and
looked at those things casting away
all sorts of obscurantist notions.

SHRI HAMID ALI SCHAMNAD:
Mr. Vice-Chairman, Sir, I join and
associate myself with the sentiments
expressed by the Members of this
hon. House having different shades
of opinion and coming from different
regions of the country.

Sir, the calamity and disaster is
really unparalleled in the history of
mankind here. No doubt, the serious
vietim of thig disaster was the Andhra
State. The people of the State of
Andhra have suffered the most and
Tamil Nadu comes only next. Then,
of course, come Kerala and Karnataka.
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All the Southern States have been
affected by these cyclones. We are
not making any post-mortem of the
incident. Of course, a post-mortem
would be beneficial to us because we
could devise measures for taking such
incidents 1n future. No doubt the
cyclone could not have been preven-
ted. Of course, the Meteorological
Department had given the warning
but that warning has not been fully
made use of by the concerned Gov-
ernments. I do not say that the
Central Government has not done its
part or the State Governmentg have
not done their part. After the cyc-
lone struck Tamil Nadu, it was known
that it was going fo strike the coast
again. The gravity of the disaster
could have been lessened, if the peo-
ple of these areas which were likely
to be affected had been shifted to
some hilly areas, as has been pointed
out by my hon. friend, Mr. Kumaran,
and for that reason there is some
negligence. When an accident takes
place, it may be purely an accident
beyond the control of any man but
sometimes an accident can be caused
by rashness and negligence too. Is
there any negligence of duty on the
part of the Governments at the helm
of affairs? I feel, Sir, that there is a
bit of negligence. They did not take
care of things. If they had taken care
of the things, the disaster would not
have been as severe and instead of
twenty thousand people a lesser num-
ber would have died. After all,
human lives are involved. We are
not reading stories. Twenty thou-
sand people died. What is this, Sir?
If you or a member of your family
had been there you would not have
been here today. If we got a tele-
gram that something has happened to
our people, we would not have been
here. Whether 80 people have died
in Kerala or 20,000 have died in
Andhra is not the question. That is
immaterial. The question is that
human beings have died. It is not a
question whether the Janata Party or
the Congress Party or the D.M.K.
Party or the A.I.LA.D.M.K. Party is
at the helm of affairs. What is need-
ed is that we must have sympathy
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and we must rise above party politics
and deal with these matters as human
beings. I do not know how the
Government is feeling in this matter.
It would have been graceful on the
part of the Prime Minister and also
on the part of other important Cabi-
net  Ministers if they had taken a
tour to the south, to Tamil Nadu, to
Andhra, to Karnataka and to Kerala.
They could have just had a tour be-
cause the planes are at their disposal.
They could have chartered a plane.
They need not take a bullockcart and
go. Within two or three days they
could just have a survey and at least
it would have been a matter of some

salisfaction and consolation to the
people that here are the Ministers
coming to wipe off our tears. That

omission is there on the part of the
Government and we must admit that.
At least now it is not too late. I ap-
peal to the Finance Minister and also
to the Prime Minister to have a tour
to Karnataka Kerala, Tamil Nadu
and Andhra and see what they can

do. I do not mean to say that by
going there, everything is going
to be settled. But, at the same time,

that would show their great sympathy

towards human beings. And that
omission there on the part
of the Government. We  should
not have any such considera-
tion whether a State is being

ruled by this party or that party. Tt
has been rightly pointed out by Mr.
Madhavan that there is a feeling that
south is different from north ang north
is different from south. After all,
we are all Indians. The South Indians
are also great Indians. Many of the
pevple from the south have sacrificed
in tha cause of freedom of this great
country of ours and there is no doubt
about it and there is no fun in saying
that this is south or this is north.
The question is about the depth of
the suffering As far as the suffer-
ing is concerned, there is no question
of caste, colour, breed or birth Dbe.
cause suffering is suffering, whether
it is to an Indian or to a European.
It is a-question of human beings. So,
from that angle this problem should
be solved. It is not the time for the
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Ministers to keep quiet. They will
have to be alert; they will have to
discuss and have a dialogue with the
State Governments as to now they
can go and solve these matters and
how they are going to rehabilitate
the people. My friend, Mr. Laksh-
manan, has rightly pointed out that

now there will be many children
without parents, hundreds of thou-
sands of children without parents;

there would be hundreds of thousands
of wives without husbands; there
would be hundreds and thousands of

parents without children. Such peo-
ple would have been scattered
throughout the south. So, there

should be some planning, how we are
going to settle this matter. There
should be something like orphanages
where these children should be
brought up at Government’s expense
and different States should manage
them. That is why I appeal to the
Government of India to have a dia-
logue with the State Governments.
Do not be under the impression that
everything would be done by the
State Government. After all it is
not a State matter It is a matter of
humanity, of human touch and what-
ever help we could get from the
World Bank and also from other coun-
tries should go to the State Govern-
ments. As has been pointed out, the
help that we give to the State Gov-
ernments should be in the form of
grant. It cannot be by way of loan.
If it is given by way of loan, the
States would not be in a position to
return it. Their developmental acti-
vities would be affected. My State
being the smallest State, nature also
was a little kind to it because that
much cruelty was not there; cruelty
was less in Kerala which is one of
the smallest States in India. Even
there, nearly eighty persons have died;
eighty persons are missing; many
fishing boats are missing and accord-
ing to the reports, 35,000 acres of land
is washed away to the sea in Kerala.

Already we are having sea erosion
trouble in Kerala. Hundreds of miles
in the coastal areas of Kerala have

been eaten away by the sea. Again,
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this cyclone has aggravated the pro-
blem and hundreds and thousands of
acres of land has been eaten away by
the sea and hundreds and thousands
of acres of land has become unfit for
cultivation. The Government should
consider this matter.

' Another important matter is, we
were pleading in this House, even
when Mrs. Indira Gandhi was the
Prime Minister for an insurance
scheme for the cultivators.
There was my friend who has been a
big cultivator. Both of us were plead.
ing. But they did not do that. It is
for the Janata, the people, the far-
mers. Let the crop which a farmer
raiseg be insured. He raises the crop
with his sweat and blood. The crop
is taken away because of the cruelty
of nature. Should it not be insured?
A crop insurance scheme should be
formulated and I would appeal to the
hon, Finance Minister to see that a
crop insurance gcheme ig introduced
and the farmers are benefited by this
crop insurance scheme, This should
be taken up, as 1 said, not on a re-
gional basis. There ghould be no con-
siderations of caste, breed or birth.
This should be considered from the
humanitarian point of view alone.

SHRI V. B. RAJU (Andhra Pra-
desh): Mr. Vice-Chairman, Sir, this
is not the time for going in search of
scapegoats or indulging in recrimi-
nation. This js one of the most sor-
rowful times gnd one of the most un-
fortunate times through which this
country has been passing. We have
had devastating floodg because of the
fury of the rivers in August and Sep-
tember in the Indo-Gangetic Plain.
Thousands of families suffered. A lot
of damage was caused. Now, we
have the fury of the seas. I am only
wondering how much serioug atten-
tion we give to these things. To
what e¢xtent, the conscience of the
nation hrs been aroused? Are we
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taking it formally, expressing help-
lessnesg because nature hag been un-
kind to us? Is the country and the
nation so undeveloped as to take these
things as part of destiny? What ig it
that we have been doing all these
decades after we became independent?
These have been common occurren-
ces, the cyclone hitting the coasts of
Orissa, West Bengal, Andhra Pradesh,
Tamil Nadu and, particularly, the
areas bordering the Bay of Bengal.
It has been there almost once in
every year in every part, sometimes
twice a year. We have debated in this
House, quite a number of times, very
lengthy debates, and very effective
speeches have been made. But what
has been the result? Let ug now
search for new roads to understand-
ing. This is not the time for taking
it casually and even entering into
controversies as to how many crores
of rupees should have been given
and how many people would have
died. This is not the time for finding
out whether the State Government is
responsible technically for looking
after those who are alive and those
who are the bereaved families of the
victims, Now, these things are jrre-
levant to the situation. I do not think
science and technology has not help-
ed us to develop a sense of anticipa-
tion and imagination and to take pre-
cautions. Let us take one example.
There ig a threat from nature. There
is a threat from human beings also.
We prepare ourselves and we are
ready every moment {fo meet any
contingency of an external aggression
bv building up the defence forces.
There is no war every time. But we
are still maintaining very effective de-
fence forces and keeping them alert.
In fact, we spend nearly Rs. 2500
crores annually. What for we do it?
Tt is for the gecurity of the country.
Sometimes. wars may come with no-
tice and gometimes thev may come
even without notice. We cannot get
prepared at that moment. Natural
calymities are such that they may
come ordinarily without notice. An ac-
cident comes accidentally. It does not
give any notice. But human beings
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have got that intelligence, that sense
of imagination and anticipation. 1f
we are deprived of it, we do not de-
serves, we cannot claim to be called
as servants of society. Whether it is
this Government or that Government,
whether it is this party or that party,
there is no difference. What is the
use of satellites, their warnings. me-
teorological department, an army of
personnel? What for all this show?
What for is this great mass of civil
servants? When people die, thousands
of them die—who die? It is the poor
people who die, not the rich, not the
urbanites, not we sitting here—our
conscience ig not moved, If a worker
is injured in a factory he is com-
pensated. If a person dies in an air-
craft his family is compensated. If
somebody dies in a train crash, he is
compensated. But when these poor
people die like ants we do not even
shed a tear for them. Where is the
question of North and South? Al
this is an irresponsible talk. The
globe is only one as far as humanity
is concerned. It is the official report
that 7878 people have died in An-
dhra Pradesh only. How many have
died in Tamil Nadu? Mr. Lakshma-
nan ghould not claim a competition.
He should not gay that so many
thousands have died.

SHRI G. LAKSHMANAN: On a
point of information.

SHRI V. B. RAJU: 1 am not find-
ing fault with you. Let ys not make
this House the Assembly of Tamil
Nadu. Let us rise to the occasion. It
is a serious matter (Interruptions)
It is a gerious matter, Mr. Laksh-
manan. It is not the question of Mr.
Karunanidhi or Mr. MGR or Mr.
Vengal Rao, what these few indivi-
duals coulq do.

SHRI G. LAKSHMANAN: Sir, I
am sorry for the interruption, but
from 12th to 24th they have not been
able to give figures, that is what I
wanted to say. - o

SHRI V. B. RAJU: You have
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said that. I too could have said that.
That is not the question. It is not
the question of finding a scape-goat,
or to take advantage of making a
point here or to take advantage of
politicg here. It is not politics, it is
nothing, it is not regionalism, it is
a human question. The poor people
who have lost their lives in this cala~
mity, let that loss of life at least
provoke us to think from a long-range
point of view. I am not finding fault
with the senior Ministers, they may
be having their busy time. But in
fact, I am surprised, the Government
itself should have initiated a discus-
sion on this. It is not the question of
our asking for it. Where is the ques-
tion of some people asking for a dis-
cussion, for a short-duration discus-
sion? Is it a question for discussion?
Don’t we have a platform to make
speeches? Ig it only this place? Now
with what seriousness we are looking
at this question is the point. Sir, so
many people have died in this coun-
try. I think the rate of death ig much
more now. And we should not feel
helpless. I would liké to make a posi-
tive poinl. This point I have already
made on the floor of this House when
there was devastation due to drought,
The question is of immediate relief,
not the speeches and not the plati-
tudes. And ‘the relief cannot imme-
diately reacp the sufferers by merely
debating here how many crores have
to be given. After all, the Finance
Minister does not give money from
his pocket It is not the gquestion of
giving money by the Centre to the
Stateg or by the States to the Centre.
There is no question of bargaining
here. Whatever amount of money is
required for actually saving human
beings from misery has to be given,
there is no question about it. How
many hundreds of crores of rupees
worth of crops have been damaged?
That belt is actually the granary of
India. Now food prices may go up.
The dead are dead, but the living are
to undergo misery. That is the whole
trouble now. The cyclone for ful] one
week created a havoc. Thousands of
people died, but the thousands that
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have been left behind will have to
undergo the misery of ill-health,

Not only human lives were lost but
cattle, reptiles, insects. Now they
pollute the whole atmosphere. Then
where are the villages? They have
been washed off. I was reading the
other day—in fact I should not bring
in personal factors here—the place
to which I belong is under devasta-
tion. I can easily imagine, in Guntur
town in a tank, out of poverty, the
poor people put up their huts. It is
a slum. It is a low lying area. The
water collected there. They were
simply buried under water. 1t is the
poor people who suffer. Should we
not open our eyes to this? Now it
actually brings us to the point that
we have to have basically a review
of our polices. So without taking
the time of the House at this late
hour, I would only submit what I
said earlier. There must be a perma-
nent organisation, what I call a
National Calamities Relief
Whether it might bhe fire, whether it
might be floods., whether it might
be drought, whether it might be
cyclone, whatever it might be,
there must be & permanent or-
ganisation just akin te the defence
organisation of tha country. 1t
is a defence activity against nature’s
aggression. And this should be
done by an Act of Parliament. It
should have the power and authority
to requisition any service at any
moment. And, by taking the permis-
sion of the President, it must be
capable of declaring a certain area as
an emergent area, an emergency area,
and requisitioning the services there
—whether they are medical services
or communication services or civil
supplies services. Because you have
already amended the Constitution
aldo, you can declare any part as
emergency area. Emergency area
should not be only for political pur-
poses or for defence purposes. What
more emergent situation than this can
develop anywhere? In your living
memory, have you ever noticed such
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a thing having happened? So, Sir,
there must be a permanent contribu-
tion to the fund of that agency. You
can levy any cess, may be relief cess,
for the purpose. A hundred crores of
rupees must be available to that
fund, contributed annually. Sir, it is
not a post-event action that I am try-
ing to suggest. It 1is the pre-event
action. We must be ready to immedia-
tely switch on to it. When Rome was
burning, Nero was fiddling. We were
all fiddling here, When the Meteoro-
logical Department and the satellite
warnings were there, did we raise
our voice? Did the Parliament take
note of it? Did the Parliament ask
whether the people have been evacua-
ted from the Andhra coast? Did
the Members of Parliament, includ-
ing myself say this? There was
nobody to alert us about the serious-
mness of it. There was no gpur. In
fact, it appears to me from my ex-
prience of life that unless there is a
spur, we do not actually go to ac-
tion. Who will do it? Therefore, this
is very urgent. I would be very hap-
py if the present Government would
bring in such a legislation before this
House even before we adjourn. At
least in memory of the souls that have
passed away and taking precautions
for the future, we should do such a
thing—set up this agency.

Sir, this is a national calamity. It
is not a calamity of Andhra Pradesh or
Tamil Nadu. It is a national calamity.
And the nation has to take the respon-
sibility for mitigating the misery. And
we are ready. The Parliament is ready
to cooperate with the Government.
Opposition is ready to cooperate with
the Government for any such mea-
sures that it would like to take.
In fact, I would 1like, 1lastly tak-
ing a second, the setting up of
this organisation immediately. It
is not money. Now we have surplus
foodgrains lying in the godowns.
Fortunately, we are not short of
foodgrains, Foodgrains can be rushed.
Material, clothing, particularly win-
ter clothing, have to be rushed. And
then the most important is that drugs
and medical personnel should Dbe
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rushed. But what will happen? [ am
alsp going there day after tomorrow.
Our party is also sending a team.
What do we do? We merely make
statements. “We can only alert you.
Nothing more than that. But what
is it you are doing? You are giv-
ing money to the State Government.
The State Government will give
money to the Collector. The Collec-
tor will give it to the Tehsildar. That
is all what happens. No, I am not
satisfied with this. I am not criticizing.
I am not on a critical approach now.
Let the Cabinet think positively. It
will go to the credit of the Central
Government 1if they step in there with
an organisation. Organisation is more
important, It is not merely material
and money. Material and money can
be made available from within the
country. It can be made available
from outside. It is not impossible.
But where is the organisation? It is
there where we are actually faced
with the problem and I sincerely hope

that the Government will give its at-
tention. Thank you sir.

Fhy ot fqarg #Axwe & s
"t (st W wam fag) o,
ghgor wreg & +17 USHAT 7 AT AT
gEA ' ¥ faafe org &, sEwr
FH FIFET AT IAXT JL6 €19 7 a9 &7
F1E faqre adi &) gF AR [ Aw A
JEE 31 g9 zad e fafa
AT 3 AT ey faafa F &9 & gqT
FAIAAT FAT AT & | TZ1 g7 & Fal
ST g 5 @F awg g9 & %7
g fagr s AR EgH A WY @ E qgr A
AT T30 34 gral & FF T qmam
Il 7 AR IAT AT If6q07 FY T
ar 28 qral H7 37 9Ef # 7 JIT A
FY Fiforw FY | A, OFH TET qFE
F gy qrfeaT &7 a7 FIAT, I AT
FY FIH FAT { TATE TAHATE | WS
EUH! TF g1 FCH QAT q19T FT AAN
FTAT A1fEW, TAT FIGIT FIAT AEY
fomg ardr gfaar ¥ awrt &1 @@ fF
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ATEITET OF Z &1 7 wOw! favam
faamar § f gary TR QT @@
8% F1 zarafec & 3@ @y F ) w8
WE-ATT FT 9 A, F | a1 T AT
FT IFT AT AL FAT FgAT AN, ST IW
AT AT T8 § | 397 TG €62
FIT AT HLAT ATTLAF FHATT Z |

SHRI JANARDHANA REDDY:
Excuse me. The Defence Minister is
asking his Janata Parfy M.P.s not to
go to the area of calamity. Then how

can he say that every one is doing
it as a party affair?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Let him ans-
wer. He has just started. Please have
some patience. .

ot Wi garg fag ¢ swq, Y
FITFEAZ AT &0 & A5l | § gy
FgAr AEAr g w98 % A S
g, AT HAT A &1 WY § . Fta uwer
FUR ST qEANT §, T T2 ;AT WIS
g1 o g " wew f¥ a0
FTEIX A FT oA Ay f7aAT, d=ha
AT F AfedT § w5 AT Tw@r
g ugdagarg fx g@arameg | w=&r
FIE 31T TGl &, SFT &L TH(T § qEqar
faars w8 g, agt 17 fawrer 7 wifor
F A0 T R, @El WA w1 afed
FTA AT FAST AT AT IEY F, AT TAY
wslaE A IS A Fifww €1 v
TE & | 78 9T § gafe 99T FTATE
CILCEE AN AN CIIE T -0 B RCEY
FIT TE FET TEFFT AGH FT A
20T ¥ 9 oY | T FrAGT gEedi ¥ qgf
q% FgT [ T@r FT AT ITG BT F
T #7 agt w7 faa s ? gy awar
2fpamemarny faav #3 | qfFaza
aw &1 uw wfgam g, s9 w@ham a9
47 AT wlemr A fad g
78 I@ gEQ & fF o 4w fanlw
F1 IGFT W AW 77 9 fqame &< &
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[ w7 ga19 fag)

T OF AL g% F HE FE AL
FFeqT AT ST TFAT & | AT TR
ST gdarfx fexfy & swF wame
TS FAIHTT §) AL TT AT F TAA
T FeFTe GEEAT 39 & fAg feemare
§ 1 ¥ ORI T FNd A g
fiF ST & gHIR £ AEEAT Q)

sy G99 Tgd A1 F ag FeemI
FTAT =TeA § o AT feuriae
Fr a3F ¥ w1 qfe W@ gd ¥ 1 AzIAS-
Fo1 feqd®ez oaa W F7 TR FAT
2| ZAR I T FFA OF qI7 GIA13T
g W1 8T 9 82 X EIX 99T g,
afek gary =T W g W
TV TEFT ITANT T gATE | 48 W
T2 AT &7 TE AT 17 TAFAT, H
19 FawaT ¥ & ¥ ey gfean Asar
¥ WHEIT  FIEFEE g § fF wEe
qEE or 72 & ) F 9 T8 wwar fF
g HITEIfET TRE T gl aFAr |
o ¥ argfeF aw # Iafa I awe
g AT A | 3w fRow F o gw o
T @ § afed § quar e g o
24 2 1 famat AT 3 &Y T I9H
& A 7 fRar w41 oweEE g2
agat mTe. gar o wE gt ar g
ST | ZHTY 979 TF AT gIAT a1 Geee
2 A% W T\ H92 9EW gEAT ¥ aE
g afr ge7 951§ fr ot g9 48
8 GgaT T YANT AT (FA7 AT 39 56 9T
FT FT TAN FIG | TA 3T KA
& @ 9 arvatfowa Feardmz @1 A&
g, AT RAATE Al gy usfAfrdss
F1 & T IGHT TAFES F FAAT § |
¥ AT 37 g2 § @ a7 f o qans;
afrr & a7 F@ar =g g A wRT
F A T JOT TEAT ATGATE | FATLY
T q ofF AT TR F A% AR
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F1 FgT T & T8 T FT WIFL THA
T AT § & I ACE § I faer
fF g %1% g7 78 § 78 a9 & e
ST, €12 FeAT Teq T TET 8 | 27
FL-Te gevAfoms  feaddz =ifas
¥ @1 R, T AVE A ITA! fARA
fRar sr w@r & R/fFF 77 I AR
& 3% N AR 777 § 5 wF w=
T2 AT AL & | A7 Ag BAAL AT T
At 8, TyFm uefafaces @ 8
& 7z av 78) Fgar fx faaq T A2 &
T SR AT 9Eg gwre, § gent § a8y
SAT ATEaT, MiET Tag #5438 &
g fF 51T 10,000 s AT § AT Fga
TS HEAT § AR AT 3@ FF JIT L AFT
g97 Jsar & B s a7 st g=r o
HFAT 47 | K W A9 F THIC G
F7ar fr afs zad fog o2% Y quw
BT T gaey far an, w2 &7 &
qa AT AT AT AT T TS AT
FFAT AT 1 F FAT TG oFOAT §
g & agt faafa Sar fE wgr v
130 39 98 TS &7 AT g8 AqTET Y
¢ wffw ag awa g s smawan
B Y AT FTAY I =7 T FAFAT o |
IeET F foqu z@%  foadr o W
§ I qET ®Y ¥ FO qg W@ fF
aF F1 7L 9gd HAT IAT WT I T2
¥ w=T A7 TE I FATE 15 T 18
% % o7 IqF AT T F© A g@AT
IE A gUATAT ZIAT IAT TAT | TqF
UTT 18 % TF FAT g A1 FHAT &
dr a1 7g wvF @ a1 5 20-25
% HATE T @< FATAT FT FFAT 97 |
AR AH & § IO 93w A e
THIT F I TeaT FAQ T § T X
AT atE 917 [T a6 a0 F T ¢ |
TH THTT &7 SqAEqT T qFAT AT | THH
¥Rg 7l fF F7 qEFIN, AT qOHY,
asft &1 faer #3 faame w2t =ifze f5
Y faafe g2 are #47 9 § AR savar
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oG AT T | gAA g8T At deeatte-
wwr fewdz 7 agmn f& a5 @ afqay
1 "HSAT & | TH (g agA  faFrer
w7 § g€ afwq ag azam g @iw Ot
Fz o qZqT & 1 a1 g qmI FA
Tifgy | afz aewa g1 ar 987 9% 9oy
FA JMgq + WG FET UL AG a9
gHa dl 30 & forg i A7 2fw
&Y st =ty o farg e & 87 e 2
X faafa £ feafa 7 =g s =gy
§ qwaar § fx @i §1 a8 v wifeg
ff 24 92 % [=L AT 48 TS F WEY
oy faafa = alt & suE fwa
T FMGAT FEAT A1GQ Sl gazadifor-
%9 feaeaz #T F1E g 78 8 1 7
g & a1 weffwdaw 51 § AR
AT gz ¥ &1 7 34y
THR & FZAT T0aT g (5% grdd it mres
ERAST &, ST Fq AGT & | IAR!
agi ¥ wew g fF @@ mEed 9% 98
ST IETU F ATRW 7T AT FL |
ITET S AT eI &1 AT e
IR a3 fAquar &, qewar & fawmn
THR FET § 3 TG |

SHRI JANARDHANA REDDY:
Sir, I would like to have some clari-
fication because he was talking of
the Meteorological Department and
was throwing the blame on the

State Government that they had not
taken adequate measures. .

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Let him
finish. Later on you can ask some
question if gomething remains un-
replied. That would be better.

SHRI BHANU PRATAP SINGH:
Sir, T did not dea] with.... (Inter-
Tuption),

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): You had
your say. You can ask questions
" later on....... (Interruptions) . What
for some time.
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it HA sar fog o e, & gE
I FEgAT AT § 5 omig wRw F
TSI qIFIX T A & |7 F19 aTT
=A1fET d91 v & g foar | 9=
o wE Pee Wi fer fFood
I UL BT FIAATT AT &1 qEt
g U qg T IART UIRA IFL [@AT
Iifge a1 | WA HIA AT N G TG
AT fawer faar &5 gadr w9
TEY ¥ THAT AT IFT SGIT D T_A
gy faam

W, TF @ F AT T AL
AT =TT § AT a8 4% & T 3w qeda
Fe & THF WG T A
et gfFn R S o gd
waax ¥ fau fafema & s
A W A @HRT g S 9T agraar
& a8 wgEw &1 Fmw FT QoA
§ zas zafay aqtar g f& ag &
g & 1 gt o g fw owid
HHe W I T ¥ UF G S Tl
g AR Tem R & wigwtat &
a1 Fgt JEdt § we fH dew< uF
AT FATAT & FFET 211 AT AT F
@t fetsma @t § F g Aw
g SaF! gl g g Iad &
F AT TAFRT gy &, Fr FAT G,
Tl s &7 o Srefa grar g o
TH FAGL G FLHIT 7 TS T FT
@ faar 9 s € grawmEar 99
a4 &1 gAY TgIar w &) Fifww
g\ Ty FY wwwa g8 ar o fe,
AW F FEW gk a1 #waww  fer
I 5 I HATST FT @O qhA & (A
T T FAT qqrAT T&T G fET Iaa
fair oY ey s G el g Al wey
o9 qem ®vraT EilqT, ot g9 ale
§ 2@ &, gq g9 a1 FH T@ETE |
T 57 IF & F1E A F7 AW 7 L7
&A1 T wwAr g o faee sma ¥
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g "EE gt & @ fr 9w
o5 @ A8 A 5+ T qFR
T T gL ot Ot faufa & fag
qdr 1T & qeH &, AT IAE 919 AT
B a1 & wgr A g fF s@E dae
T F1 &7 faoara aarse 57 a0 &
62 FVE AN & fawg samr @
ag TSI GHEAT 3, EAHT qET F S
foow dweT & #IT qremer SAar &¥
fr Fgrar AT §, Faw gafay @ fw
o g7 foom afer zafag @1 7
T 3W a8 "egd FX g ww
gAY UF T 93 afT FI AT gHT
& a1 3@ AN F W A IEHT AgrAAr
FO & fau o &+ o 5w EEy
# & gg Farn =@ § F 9 ¥ 3w
2w F afe® AR FALF AR FT TGA-
afg gaR 1 g | SIS FEX,
yrin fafaee fome Sk wiw & oW
ART 7 agEHla % F7 § wR FgEar
F F A0 o AW E | 57 TR w
TF GSH ggi gEartaa (Far wmn mi
Famar g fr ag e s ama g 1
g yaT 98 g % Aume fewmex
fefis ATATESIA T wifey Wi
U qHE A g% I A AL o
AT W g 9, QR st @y
g1 57 a¥ fa=r fFan smar =feg
M fqare frar s g7 wer g
THT S AT TF T AT HET I8
q a0 GUT ], ST TR WS
FAEEs AW w—-ITRRS AW
fewee el aiATES o | 39 AW
T qe gra giww e & 5 gardy
T gerdfa wT & @19 § AR ww
FaTg 5 o 9 Fr ageE wma wr
TMRC | =7 FFR FY q@rEAT F A
TR AR F foay ¥ O
qr ag st & fou fF oo guey foar
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| T Y AT § i AR, Fmfe-

Foa & fau & fafgs fawer 2
HGA A, FFT GERIR F, ITH CH
FIHTEIAA, TF qrEsd y1¢, Tafay
Tl TE o FfY daem AARE AR
san fafws faam & afwal F wwr faar
o TN gAY TF-UF UTSeH qHL adT
fr gn foa-fea e 71 o=@ &, 9
o & fau gwel faawi & w77
HEEEAT & | A, qH W AW
Frgu g swdifer F awgn W
s 7 9fw g F oo, aoere—
¥ ag 980 Fgar WWr WY TE WEwwAr
qify, SEr Wt SrawEEAT a3 SER!
G —cT{ohe WIS TeHT gH H1 faaey
TEEAT AT F AEEFAT TAT A
gRT & | g9 3% g ¥ g9dR
g ® B % I|E ™ TFR A agE
F & U gga-wady f@n 1 afEs
U T IW F WA A FAT g, T QN
FIFAE, ASTFRA AT FATG | AT
foamr =fgu Suasg 2, oiT S_W
AT QA T g | WAfwd WX
SR W wEggE g a1 ag ° O
T HAT F AT 4 qIR H A
F-AT BT | Igi Hgl FUST AW
1 gL AT & foU gER M9 ST §,
Fa1d g, {6 sft o+t qard g s
FAINM W eF AN A To
AW g5 & I8 T § T @ gy
TTE | T OF AT TR § wrer
F VFIE F eqd qOH O F
fag 1 &% a1 o off a9 af
afer o Tar qlFr ol g o9 -
ST TFAFAT FEA &, TN TF §E F HeqgT
T AT AWM H1 E7 @ ¥ 8, a8
MM agi A AT g ) Fga
AT e H €T AR TG TH §, T
g, “Fa € AR T a=al A Aawy
TG ®T ATl IF g TFH g §
gAY agl WA § U AT a5 7
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fear &, ag 9w agl ¥ awus oavfug
fFrgrd | feow go gwl & =w
wafge, & fAday =reai= 92 s
T EXAT & AR AT T | ITHT HTI9a-
FATET g QA F ST g 1 H o
faan frdY g & %3 what § {5 ST
THETU AT qF ST AT AT FT g TR
FEE GEER T qU GFAT g

=19, agd ¥ 999 I21¢ U 5 a8
A& N ar aW g ; foow &%
UTREISAT FT FEO? A TN FHEATHT
q3 IS G 1< (F=7C &Y ahar & | AT
FIE FTH THA TET qTTT, THHT HTATHT
FRAFATE | AhT ITHT GEeEwe
Y AT IH a<g  THT I@AT Y Ty
Tifeq, 99 % F=ig @R F:E age
¥ ATE gU HTHT § A I8 fwRqar
foar &1 wFar g ? osifex gEd s
gy Hifww § Wi g A ) ouw
T gfen g dar & 5 g g
T A F9 fwar o @FA @7 dw
&M & aR ¥ gfaeme TR A @
Fg1 a1 fF qgelt femas & ogor dw
T He | Afew o gug G F qeq
#AT faa Arg &Y g0 T T wT Y,
g I q@l g Y &% | a1 gm,
TN FTOY 93 a9fHg, g Uge o
W®E; 27 ardg A agt o Wr 3
AT &9 AT wiy gaw § o @
ST T §; 98 26 AATAT FT AW |
S # F T g, G HA g1 WC
TR FY 4y T § | @ THIC S
Fo WY agi FT FrEIEFAe § S
it @l F wva OO 0 & fag
g T ST 1 F A § UE 9
e W aeedt & frges =
g o § TO7 Ararereer a5 59 &
e farfaF sy g @
THTR FT TG Fl AT &, TF THE &
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AT FB A1 7 5, @ F A 79,
FO A A 95T FA ISTC AT Y §,
afFT o AT aeedl & W fa
TR & 4, § ST THRX 3 TE} g9 ATEQ
g ATfex aerifa gad qeEm AW
T Tt & off I g I
T gw U9 T 9% F gug o, 9
gl ¥ o7 #wew qoHifaw @
faareq # Fferwr #1, gaT TG §0
Frfga | *, 3@ 3| F AR q R
foafa & oo wF 7= wf@ 1w
fer &) w33 s@ FWT AElEd qmy,
g g & fay @1 ¥ 3
afefrde =@ 3w F QWi #1 TG
AT, AfFd TH TF AT qAAAH
e W1 § A1 3T T F AT A TF
Tgd S Afa w1 qfeag far g v A7
gt s @ % gUR weH aIe-ae
TR TF HoOT IO Feqq HA av
SH ¥ T@ W H TF HeWT F[TE
TA AT qF [ A7 g, Jar fw G
FgT, g0 o a0 & qeAl ¥ g1 39 AW
FY gweami & fAver awa § 1 sy
gA ewaAT g | AlHT & gg o g
=rgar g 5 a8 #1 gwme ar g
Fimagi g 59 aw gw auEd
o g a1 faeell agraaT o & Jae-
FAT &, g SO AT 7 GHIF TG H |
stiere orTor Y Y 18 HTagaEan frarg
qGradr g | gEmAER |
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MESSAGE FROM THE LOK SABHA

The Salaries and Allowances of
Ministers (Amendment) Bill, 1977

SECRETARY-GENERAL: Sir, I
have to report to the House the
following message received from the
Lok Sabha signed by the Secretary of
the Lok Sabha:

“In accordance with the provi-
sions of Rule 96 of the Rules of
Procedure gnd Conduct of Business



